
r
* :

fj'. •*, :..

\, . 

r-

m -

fi'r.*:.-

,
t
\

f - j  f ‘ 
u -  : '

l ^ v  ■ .

C E N T I U L  A D M I N I S T R A T I V E  TK IliiUNA (!. 
LIJC.'KNOW )FiENCH, U ’C’lCNi:)'\V '

I N D E X  S H E E T  ■.;

: . 'A m ;  t i t i .f. . .............. ...„............................. ;,.

N A M E  O F  T H l 'P  A R T I E S   !„....Applic,int

V'^ersus

Part A .

1 a ^ o . Y>escriptioTi o i i\oc\ari(*yits

n  ':

I- ! •d>3 r'<S’'J2 r-*
^  (u  ' --------- -----

ls ~  i Q^Am /̂

j'f^ O  /U ut-cJ
':?■ ! J\(51 t

1
a o  ;

in  1 ' ■ 1 _

i n
1

1
• 1 3 
! 1

I -----------------------

!'i4  :■
■|- -i....

. ':1 ' • ■ -'

iK'. \

i . '• 1‘ •

R es  ̂ londent

. ; , V ; P a o e

" X ' ^ ' t p  4 1 -  ' ■

\ /̂ 9 - ^

■ \ 4-f2> ,

- ........

.................... ..........................................................................................

- T  . ■ '  ”  I

....k M  &b '■

1 i '"'■VI ^
‘.'fc •

I \

I
' . I

I

m "

C E R T I F IC A T E . I •» '
Certified that no further action is required totaiie«i .«nd thijt the case is lit 

(b,- ^

Dated ../

C ou n ter  Signed...,

V

Section  (.) tTsce?/Tn r m i v ,

M lentil re of the 

,()en/mg Assisiranc

rge



- r -- ■£NTTEX-U2.E_*„A,

: ' central ADnfNISTRS-TiyE JRIBUNAL
. LUCK.NCU BCNCH LUCkNOU .

'■ ■ ’• • ■ '
■ - '• ’ ■ ' nert?Cause - 19^

Name of, the^pa:fties

■ - - 1 '

' ■■ ■ ,\lefsus '

P 31? t - A 9 £ /> (* ■

m tmtt
5 1  I'JO Description 'of -do’curnents.

__  ̂ __ -T- --- -

■ Cc_^

K.

C?S

(5

. ( ^  P v v \ v ij ::_ C ^ ^ v ^  ■ , ' .

(^

■ , G >  ^

■' A pplic,ant,

Respondents,

P a g e ,

A- I <h>
\ ' 6  (h) ' A - I ©

v\ 4 b P i - - > V  
tv

' -% 0  ' 'H  ^
<P¥ ^ '

-ft S-l%5

a . ^ - 1  h  K - 2 y '

• ■ iRs ' - < i ^  <fe>5^-0

■ ' f t - '7 ^ 4 B  ?2- 

'  f t -  7 1  (fe ,ft- ;/2 _

' f e - t ! ^ : h )  8 - | l r  

: f t ^ \ t < ®  if>, I'-̂  j



c iy iL

CRIMIl

^ D E G E N E R A L  I N D E X  

(Chapter X U , Rules 2, 9 a M  15)

Nature and ntmiber of case----------^  n iSL jD
'Jame of Parties— 

[)ate of Institution Date of decision-

ile no.

V

\

■/

Serial 

no. of 

paper

/-

3.'

k

^- 1

Description of paper

U - tP. . / q

Q ouJl

/ -

Number 

of sheets

Court Fee

Number

of

stamps

Value

Rs.^

/
P.

cro

(TO

Date of 

admission 

of paper 

to 

record

Condition

of

document

Remarks 

including 

date of 

destruction 

of paper, 

if any

9

I have this . day of 198 , examined

the record and compared the entries on this sheet with the papers on the record. I have made all necessary 

coirections and certify that the paper correspond with the general index, that they bear court-fee stamps of 

the aggregate value of Rs. , that all orders have been carried out, and that the record is
complete and in order up to the date of the certificate.

Date-

. Munsarim 

Clerk

\
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GENTRA& ■■ IS'TRATIVE TRIBUNAL

LUCi<fIOW BENCH 

LaCKNOW

T.A- 1200/87 .
(writ Petition No. 6220/1982.

Hari Shanker Lai Petitioner

v.srsus

Union of India &. others Pv.espondents

Hon. Mr. Ju stice  U.C.Srivastava, V.C, 
Hon. Mr. A .B. O-orthi,Adm. Member^.___

(Hon. Mr. A.B.Gorthi, A.M,)

■"V.,

■ V

Aggrieved by an order of ronoval from the 

service dated 8 .12.82, the applicant filed a writ

petition in the High Court which has since been 

transferred to the Tribunal.The prayer in the writ 

petition was that the  removal order be quashed and 

that the applicant be reinstated in service with 

all consequential benefits.

2 . The applicant was an Assistant Station Master

at Bridmanganj/Railway Station of NoEth Eastern 

Railway.On 16 .1 .81,when he was on duty at the Booking 

counter, the Vigilance staff conducted a raid and

confiscated the money and documents available with 

him. He was then accused of charging excess money

on tickets sold by him. On 10.2.91 he was suspended

from duty/Whici/suspension was later on revoked.

On .-1".7.81, a charge memo signed by the competent^
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disciplinary authority/namely Divisional Operating

Superintendent(D.O.S«) v̂ as served upon him, alleging 

that he has committed misconduct and thereby contravened

Rule 3 (i)(ii) and (iii) of the Railway Service(Conduct)

Rules, 1966. An enquiry officer was appointed under

the orders of Divisional Safety Officer who was not the 

disciplinary a uthority.During the pendency of the

enquiry/ an F.ffi.R. was also lodged against t he 

applicant on account of the same incident. In the 

enquiry there was no worthwhile evidence to establish 

the charges against him but the enquiry officef' '

nevertheless found him guilty.Agreeing with the 

enquiry officer*s report, the Senior Divisional Safety

Officer/ who had no disciplinary poxvers over the 

applicant, passed the impugned order dated 8.12.82

removing the applicant fr>om the service.The applicant 

assailed the disciplinary proceedings on various 

grounds .Firstly, he contended that t he Senior DSO

was not the competent authority. It was only the D.O.S.

who issued the charge memo, who is competent to act

as the disciplinary authority. The charges were also

defective, in that Rule 3(i),(ii) and (iii) do not 

specify any punishable offence / as such.Further

no evidence whatsoever was there in the enquiry

proceedings as would justify his conviction, finally,

the punishment order passed by the Senior D .S.O . who i-
A

had no power to do so.
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3. The respondents stated that, as there -were

I . ■ ’

Complaints that ths applicant vjas charging excess 

I fare from passengers, it vjas decided to lay a trap»

Accordingly, a trap vjitness was sent to purchase
i , •

a ticket for which the applicant charged some extra

money.At the sarre time, the Vigilance staff raided

i the booking counter anc|bonfis,cated the cash and other

I material with him,Thereafter, a proper enquiry was held

h-~
Where su ff icient^was le^d against the applicant. 'There 

was nothing irregular either about the charges or
i

•j

X  the enquiry proceedings^Both t he DOS and the Senior ^

D.S.O . are of the same senior scale rank and both 

I exercise control over the staff of the Operating

branch and hence either of them could act as the
■1 ■ , '

‘ disciplinary authority.The respondents have asserted

I  that the impugn^ order of r'anoval was validly passed.

I 4. The learned counsel for the respondents drew

ou’ff attention to office order Nq . i dated 3.4.1969
i

issued by the General Manager, North Eastern Railv.’ay

‘ i

which says/interalia/that “D.O.S. as well as D.S.O.

I will exercise control over all transportation staff

for the purpose of disciplinary action in re^spect of
i  ■  '  .  ^

work' allotted tcjthem'̂ (underlined for anphasis).*

5. We find that even according to these

instnTJctions/ the Senior D,S. 0 .whose duties mainly

PI
perti^in td> the Safety aspect of the function-of the 

rail\^§ys cannot be said to be controllirg the applicant

V



A
-4- ^  '

in respect of his duties connected with the selling 

of tickets. There does not, therefore, seem tc|be

: any justification as t®/whyJsenior D.S.O. should ^

I have put on the mantle of disciplinary authority

in respect of t he applicant instead of allowing 

the D.O.S.^who initially . the charge raeno^

i to continue t^^unction as disciplinary authority.The
I

enquiry ordered by the Senior D .S.O . and the

I punishment awarded by him are liable to be set aside

on this count alone.In vie%  ̂ of this we would not like 

 ̂ to examine the plea raised by the learned counsel

applicant on the quantum of evidence existing

in the enquiry proceedings,particularly,when it is

, not fot us to do so,.so long as there is some

evidence to justify the convietion,

6. In the result, the Impugned order of removal

is quashed. As the applicant continues 

to be in service under stay order passed by the High 

j Oouat, we need not pass an order directing his

■ ' reinstatement in service. It is hovfrer, open to the

respondents to take d^ovo disciplinary proceedings

 ̂ against the applicant.In doing so, they may keep in

, View the objections raised in this application to the

validity of the ohargesheet that it does not disclose 

any offence as such, because oontraventioofef rule
■ j  * 

i 3(i) (ii) and (iii) Railway Service (Conduct) Rules,
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1966 is not punishable as offence as such.

7.  ̂ The application is allov^ed in tha above 

terms. There shall, however, be no order as to ^costs.

A.M. 6 V.C.

Shakeel/ Allahabad Dt. 3 . z,- 2-



F / n o . A-

IN THE HON ’ a i M  HI GH COURT CF JUDICATURE AT ALLAIiABA-

SIT TIN G AT liJCKNaW.

WRIT PETITION NO. 0?  1982

Hari Shanker Lai petitioner

Versus ,

union of xnaia ana others * ,*  Opp» i'arties.

I N D E X

T

-<

f

SL,
NO.

2.

3.

4.

5.

6.

7.

8.
9,

10..
11.
12.
13.

14 .

15 .

DESCRIir'TION OF i-AirERS

WRIT PETITION

ANNSXURE - 1 GHARCSISHEET i^ATEu

15 .7 .1981

ANNSXURE - 2 LETTER i^ATEu 25 .1 .8 2  
REG. APPOINTMENT OP 
E3SIQUIRY OPElCER

AKNEXURE - 3) CROSS EXAMINATION

) PAPERS & STATEMENTS 
ANNEXURE - 4) OP THE WITNESSES.

ANI'^IXURE - sj . - . > ^ - -

ANNEXJRE - 6) . ... ,  ̂ .

AiSiNEXURB - vj* ~ - ' - ■ ■

ANNEXURE - 8) - - -

ANKIEJU RE - 9j

ANNEXURE - lO 

ANNEXURE - 11

ANNEXURE - 12

P .I .R .  iJT. 17 .1 .81  - 

TELEOiAM UT. 15 .1 .81

removal OR'uER juATEw 
8 .12 .1 982 .

APFIUAVIT

vakalatnama  (power)

•• •« ••

# • • #

t'ACS NO.

1 - 2 2  

23 - 35

36 - 37

3d-

kt.-

Ud

-6^

0-
n

LUCa<NOW JuATEij 

^EC.-I-V 1982*

(O^P. \SRIVASTAVA) 
\V0CATE , 

COUNSEL BDR t'ETITlONERe

X
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IN/THE HON 'BLE HIGH COURT OF JUJJIGATURE AT ALLAHABAi> 

' - SlTTING.-.AT LUCKi'IOW

WRIT PETITION NO^ OF 1982

*'' ■ ■' £<aiES<g

Hari Shanker Lai,, agea about 39 

years,, son of" late S ri Jamuna 

prasaa,j resident of Mohalla 

, Rakebganj Qeet a j-ress,;

district Gorakhpur (at pteseht 

working as Assistant Station 

Master, Gorakl^ur) #

w -

PETITIONER.

\
V̂'OCOO O V O C ■- G y>CX̂-r«;.-̂

VERSUS

1, Union of India through its 

General Manager, N.E* Rly,,

Gorakhpur, * \

X
2* The jjivisional Railway 

Manager, N.E,-Rly*, Ashok 

Marg,. Lucknow*

3. The uivisional Operating

Superintendent,^ N*E. Rly.,,. ^

Ashok Marg, Lucknow (New 

redesignatea'as Senior, ' '

i>ivisional Operatidg Supdtg.) ,

4. Sr. Divisional Safety'off ice r,^

N .E , Railway,. Office of the 

■“ ivisional Railway Manager,

^shok Marg, Lucknow.

5. The Station Superintendent,;.

N .E , Railway^;'Gorakhpur. , , ,  ot-P. PARTIES.

To
The Hon'ble Chief Justice and his other 

companion Judges of the aforesaia Court.
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WRITLPETITION UNuER ARTIGIS 226 OP THE 

CONSTITUTION OF INDIA.- ■■ . ■

A

A.

THE humble petitioner, abovenaraed, most re^ect- 

fully shovjeth as under:-

1. THAT this Writ petition arises out of an 

ill'egal order of removal of the petitioner from 

the services in the garb of illegal enquiry by

an incompetent authority having no jurisdiction at 

all to remove the petitioner from the services,

2, THAT so far as the facts of the case are 

concerned it is stated that while the petitioner
I

was discharging his duties as a permanent eji^loyee

in the capacity of Assistant Station Master Rest |

Giver at N .E , Railway Station, Bridgmanganj on \

I6th Januaty l98l from 16 to 24 hours shift at 

a b o u t7 PM, when there was no electricity, a 

person without knocking the door entered into 

the office where the petitioner was booking the 

tickets for the train. This is a station ^here 

the Assistant Station Master is to perform 

every sort of auties reckoning from the train 

passing to the booking of the tickets and parcels. 

The'person who forciably entered into the office 

ordered the petitioner to stq) the booking and 

when the petitioner askea for his identification

d 'U



and. reasons for such oraers he repliea that he 

is an In jec to r  of Vigilance ana he will check 

the aiRount and saying so he forciajaly taken all 

the money availaDle at the booking window in his 

possession and in the meantime his other colleagues 

arrived in the room.

"y" 3, THAT thereafter a man entered into the

ofrice aion;gwith two other persons alleging 

' themselves as passengers of the train No*l85 Up

which has already left the palatform but somehow 

X, stopped at the home signal* It was told to

the petitioner by the ^igiiance authorities by 

showing some tickets of Bombay VT and Kalyan that 

the same have been sold by the petitioner by 

charging ej^cess fare from the .ticket holiecs,^

4 . THAT thereafter some statements were 

taken from the so called passengers who had 

purchased the tickets from the ticket window.

The cash amount which was taken into the possession 

by the Vigilance Inspector was accounted and checked 

with the real sale of tickets and it was declared

that there was some shortage to cash. Thereafter

the Vigilance inspector picked out some currency

notes from the cash tgken into his possession and 

told the petitioner that these are the currency 

notes which were found in the cash due to purchase •

. . . . .  4

J \
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of the tickets of Bombay VT by some decoy Khalasi 

of the VigiXance, The number of those cufrency
N

notes were noted on a papersheet and the signatures 

of various persons including the petitioner weire 

obtained on it . After sealing the currency notes 

in presence of the persons inside the office the 

petitioner was toXd to, perform his routine duty.

5 . 1HAT on loth of jPebruary 1981 the petitioner 

was served with a suspension order on the ground 

that some disciplinary proceeaings against the 

petitioner were conteii^latea under Rules, The 

petitioner was neither informed regarding any 

charges for which the enquiry proceedings were 

going on nor he was asked anything regarding 

charges orally,

6, TH?VT on I5th of July, lf§l. the petitioner 

was served with a chargesheet containing various 

articles of charges and statement of imputation 

the basis of which the article of charges were 

proposed to be substantiated accompanying the list 

of documents and the list of witness, it has been

alleged that the petitioner had c omitted misconduct 

and thereby contravenea Rule 3 (1 ), (i) , (ii) and 

(iii) of the Railway Service Conduct Rule 1966.

A true copy of the above mentioned chargesheet is

. . .  5
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being filed herewith as Annexure-l to this ^

5

Writ ijetition.

T

ANNEXURE-2

->.■

I*..

7. THAT thereafter the petitioner received . 

a letter aated 25,1.1982 issued by the uivisional 

Safety Officer informing the petitioner about 

the appointment of the Enquiry Officer to conauct 

the enquiry under Rule 9 of the Railv/ay Servants
' S

iuScA) Rules 1968 (hereinafter referred to as Rules
\

of 1968) regarding the charges leviea against 

the petitioner through chargesheet aforesaia, A 

true copy of the above said letter appointing
I

Sri H.M. Mehrotra as the Enquiry Officer is being 

filed herev/ith as Annexure-2 to this Writ i'etition*

8. THM; a perusal of the memorandum of the

chargesheet contained in Anneju re-1 will reveal

that the same has been issued under the seal and 

signature of iJivisional Operating Superimtendent^j
•«---- --- -— ™ ^

Lucknow who is the disciplinary Authority for 

the purposes of in^Ssing penalties under the 

provisions- of Rules of 1968, Further a perusal of 

the Annexure-2 by which the enquiring officer 

was appointed x^ill show that the same has been 

issuea by the iJivisional Safety Officer,; Lucknow 

who is not BiieiplinaEy Authority as Required

under the Rules, When the liivisional Operating 

Superintendent had initiated the disc^lplinary
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proceedings against the petitioner then he was 

the only competent authority to appoin 

Enquiry Officer ana the i^ivisional Safety Officer, 

Luctoow was vested with no powrs unaer Rules of 

1968 to appoint any Enquiring Officer,

9 . THAI thereafter the Enquiry proceeaings 

were started by the illegally appointea Enquiring

Officer for the charges for which the memorandum
1

of chargesheet was issued against the petitioner*

10. THAT during the course of enquiry the 

proper procedure as required unaer Kule 9 of 

Rules of 1968 was not followea and arbitrary 

procedure was drawn by the Enquiring Officer,

All the witnesses on whose statements the

Enquiring Officer has relied upon were not cross

/

examinea in the presence of the petitioner nor 

the list of witnesses given by the petitioner 

were callea by the Enquiring Officer to give 

their eviaences in the case. The Enquiring 

Authority also very arbitrarily recalled the 

witnesses,. Sri Shekh Qismataar, Sri R.R. t-anaej 

and Sri G,C, Srivastava for the purpose to fil]

Up the gap in the evidence as the statement 

ana the cross examination which was maae earlij 

by these witnesses were not having such weight] 

to frame any charge against the petitioner or

7•• • • *
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to corroborate any allegation levelled against 

the petitioner ia the Article o£charges contairiea

in Annexure-l to this Writ petition. This is
\

totally against the Rules provide^ under ^^ule i2 

of the Suies of 1968. It is worthwhile to note 

here thsit although the petitioner raised 

objection that the witnesses who have already 

been exaroined fe>§r and cross examined cannot i© 

recalled for the purposes of filling up the gap 

in the evidence by the Enquiry Officer#, but the 

same was not heedea to. The witnesses were 

recallea and re-examined by the EnquiryOfficer

who was not himself Disciplinary Officer against 

the provisions of lav7,

12. That Sri Ahmad Ali who was an important 

witness in the case anareliea upon by the 

Enquiring Officer could not come on the date 

fixed for his statement and the order-sheet was 

arawn mentioning the fact that h© could not

attend the enquiry proceeaings. Nevertheless

'1
the petitioner coula not knov/ when Sri ^hmadAli 

was called and his statement was reducea in ^ 

writing in the absence of the petitioner as no 

information regarding his examination was givei 

to the petitioner. When petitioner raised 

objection regarding examination of Ahmad Ali

% \

-
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his back and prayed for recalling him,^ the same 

prayer \%»as rejectea by the Enquiry Officer.

12. THAT auring the course of the enquiry the

important witnesses weire Sri Jais Mohd passenger, 

Sri ^hmad Ali passenger, Sri Shekh Qismatdar, 

Station Master,. Briagm anganjSri G.C^Srivastava, 

and Sri panaey. Assistant Station Master of

Bridgmanganj Station and Sri Ramesh, ^igilance 

Khalasi aw along with Ram Kaiesh of the Vigilance. 

^  perusal of the examination In-chief and cross 

examination of these witnesses will itself reveal 

that the charges were levelled against the 

petitioner are baseless ana uncorroborated and 

have been levelled with some ulterior motive. ^ 

True copies of the c ross examination and the 

statement of the aforesaid witnesses'are being 

filed herewith as Annexures-3,. 4, 5#, 6, 7« 8 and

9 respectively,

13. THAT the petitioner has been leviea v7ith 

two charges; firstly he realisea excess money
------ -

on sale of tickets for Bombay VT and Kalyan

Stations from the passengers,af S/Shri Jais

Mohammaa and Ahmad Ali ana also fron Sri Ramesh 

Vi'gilance Khalasi for his personal gain and 

seconaly he substituted page from i^TC Book and

maae intei^olation in the original entries 

recorded'by other staff to make up the shortage
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fourii in Govt, cash during surprise check conauc- 

ted by the Vigilance.

14. THAT the first ®:iicK:f allegation regarding 

realisation of excess money in ticket fare is 

not proved by any of the witnesses reliejd upon. 

No witness has statea at any occasion that any 

amount of excessisre fare was realised from them. 

The main witness regarding the charge of 

realisation of excessive far .̂ are two passengers

S/^5iri Jais Mohammad and Ahmad Ali and two

V s
; igi lance persons v ^ h r i  Ramesh and Ram Kalesh. ■
V r?

This fact/point has been averted by ail the 

aforesaid witnesses that although signatures 

were obtained by them on the statement recorded 

^  ‘ at the time of Vigilance raid yet the same was

not read over to them. Sri Jais Mohammad, 

passenger (prosecution witness) could not remember 

about his thumb iitpression as he always makes 

his signatures. Shri Jais Mohammad also concealed 

■;-* , i%  ill cross examination that he was shown his

f*/'

^ Statement recorded on station at the time of

Vigilance raid i.e* on 16.1*1981 before his coming 

before the enquiry officer. He strangea that how

 ̂ N,
his statements were taken away from the case file 

in custody of the Enquiring Officer and was 

shown to him outside somewhere else before his

Cp
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coming to witness-box. All these facts not

-. 10 J- (P)

^
I

only vitiate the enqj iry proceeaings but a]so’ 

show booth to nai^l attempt of the Opposite 

jt'arties to throw the petitioner on the stireet 

illegally.

15* THAT auring the course of oiquiry proceeta- 

-jC ings unaer the provisions of Rules of 1968>. the

petitioner cajae to know that some First informa­

tion Report was lo’agea by the Vigilance Inspectors 

1 on 17«1»1981 for registering a case against

_X ' petitioner, A true ccpy of the aforesaid

ANjSiEX!jRE--lO FIR is being'.;filed herewith as Annexure-lO to

this Writ petition,, ich was supplied tothe 

petitioner on demand,

^  16. THAT a perusal, of the aforesaid PiR

(containea in Annexure-lO) clearly shows that 

ail the allegations levelled against the 

petitioner are concocted one. The material fact 

mentioned in the FiR is that v/hile the train 

No, 185 Up was on platform,, the Vigilance 

Inspectors calloi the passengers from whom the 

alleged excessive fare was realised. This fact 

is controverted inthe statement of very in^ortant 

independant public v/itness (contaiiaed in 

Annexure-3) , who has stated during the course of 

of his cross examination before the Enquiring

Officer that the train was left the platform

. . . 1 1
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and it was stopped at signal wherefrom he was 

taken to the Booking Office, 'J^his important 

fact is not corroborated at other place and it 

renders whole of the prosecution story unbeliew 

able and concocted*

17, THAT a perusal of the H R  (AnnexurelO) 

also shows two contrary facts* One the one 

hand it raises allegationagainst the petitioner 

that he realised excessive fare in sale of 

ticket whereas on the other hand it seaks that 

while checking and accounting the cash amount 

availaole at the booking v/indow a shortage of 

Rs, I37.l5jfc-', was detected* As a matter of fact 

both the points cannot come into existance at a 

time#! however,, it shows the blindness and 

ulterior motive of the Opposite parties in 

reding "Ĵ pon both the facts that they haa only
j'

aistination of throwing the petitioner out of 

err̂  loyment.

18. THAT the other prosecution witness is a 

passenger and whose statements have been relied 

Upon, When the petitioner came to itiow regarding

his statement, be prayed to call him for the

/

purpose of cross-examination,; but he was not 

called later on.

A  -
xn

19, THAT Sri Raraesh Khalasi and Shri Ram Kalesh

12



are theVigilance Khalasis. h perusal of the 

statement of these witnesses (Annexures-S ana 9) 

also proves that the allegation levelled against 

the petitioner have no legs to stana.

20. THAT it woul<a not be out of place to 

mention t at the allegation reg^raing shortage in 

'if Government cash is also baseless as there was no

actual shortage in the cash. That was a mis­

calculation due'to wrongly over issued tickets. 

The amount of these tickets was already remitted 

to Government. This fault was checked in ^ a n d  

' totalling and the information of this fact was

sent by the petitioner to all concerning authori­

ties on 15,1.81 i .e .  before the date of Vigilance 

raid, A true c ^ y  of the aforesaid telegram is 

ANNSXURE-11 being filed herev/ith as Annexure-ll to this writ

j^etition.

■ 21. THAT the second allegation regarding the

substitution of pages in wTG Book and making 

interpolation in the original entries recorded by 

; Other staff is also not proved on the basis of

the material available in the record. Sekh 

Qisisataafe Qismatdar, Station Master, Sri Gulab 

Ghand, A.S.M, and Gri.R .R , Pandey, A.S,M« of 

Railway Station Bridgmanganj are the inportant 

witnesses. On whose statements reliance has

12 <>
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been placed in support of this allegation, h 

pecusal of the statement of all these witnesses 

(contained in Annexures-5, 6 and 7 irespectively)

makes it obvious that all these witnesses have

acceded that the i/CC Book does not contain such

.number of pages X'̂ hiah can be used for a complete 

month. For the purposes of using a ijTC Book 

for a-corciplete month loose papers are added in 

the OT c book as a convenient procedure. OTnerefore 

the finding that the pages of the jjTG book were 

substituted is baseless. So far as the allegation 

of making interpolation in the original entries 

are concerned,' it is stated that all t?ie afore­

said ivitnesses have accepted the fact that in 

emergency generally they take help of each other 

in filling the entries. It has not been establi­

shed by the prosecution that the entires found 

in the DIG book was not correct

/
22, THAT thereafter the petitioner submitted 

his written arguments dated 5 .8 .19®  claiming 

that the allegations levelled against him as 

contained in Article of charges (^nnexure-l) are 

not proved and as such he cannot be held responx 

sible for committing misconduct amounting contra­

vention of Rule 3 (1 ) , (i)# (ii) and (iii) of 

Railway Servant (Conduct) Rules 1966.
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23. THM the suspension order which was earlier 

passed on loth of February, 1981 was revoked on 

18*5,1981 and since then the petitioner is conti­

nuously performing his duties as Assistant 

Station Master at Gorakhpur Railway Station*

- 4

V

24. THAT while the petitioner was functioning 

as Assistant Station Master at Gorakhpur Station 

fell ill  on 8*12.1982 and as such he reported 

sick as per Rules and getting his treatment under 

Railway iJoctor,; Gorafet^ur. Suduenly he came to 

knov/ that an order of removal from services of 

the petitioner for contravening theRule 3(1) #(i)# 

(ii) and (iii) of theRailway Servants Conduct 

(Rules) 1966 has been, passed, A true copy of the 

aforesaia order of removal removing the petitioner 

from the services is being filed herewith as

MSXURE- 12 Annexure^l2 to this Writ petition*

25* THAT a perusal of the aforesaid in5>ugned 

orcter of removal will show that the same has' been 

passed under the signore and seal of the senior 

Divisional Safety Officer, K .E.R*,, Lucknow, 

Opposite party No* 4c As the petitioner is an 

en^loyee of the Operating Department he cannot be 

removed by any officer of the Safety Department 

and as such the Senior Divisional Safety officer 

is vested with no power to pass the order of 

removal of the petitioner from the services*
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Therefore the order of removal XArhich has been

passea by an incoE^etent authority having no 

jurisdiction at a il  is liaole to be quqshea

by this Hon'ble Court,

26. THAT it is pertinent to point out at this 

stage that the disciplinary authority who 

instituted disciplinary proceedings against the 

petitioner is the i3ivisional Operating SuperiJi- 

tenaent whereas the Enquiring Officer has been

/

V

appointed by the Officer of the other department 

who is not the i^i sc ip Unary Authority in the 

same manner the order of irrposiiig penalty of, . 

removal of the petitioner from the services has 

been passed by the Officer of some other depart- 

raent^and as such the whole of the enquiry become 

vitiated and liable to be quashed by this Hon'ble 

Court, This is further in violation of the 

provisions of Railway Board's letter No. S(i;6A) 

67-RG 6-35 of 20th ^ecembej;, 1967 which provides 

that the order shall be communicated to the 

accused on a punishment notice under the signa­

tures of the disciplinary Authority himself who

Vi—

has passed the orders imposing the penalty.

27, THAT for the purposes of the clarification

cC f

of the disciplinary authority in case of the 

petitioner competent to impose a penalty under 

Rules of 1968/. it has clearly been provided under



the Railway Board's letter No, E(u&A) 60 RG-6/30

-I 16 s-

aated 28.7.1962 that a Railway Servant essen­

tially belong to one department even though in 

accordance of the performance of his aay to aay 

duties he may follow certain Rules/Regulations 

aaministerea by some other department,, but tte 

disciplinary action should be initiated ana 

finalisea by the authorities underwhose adminis­

trative control the delinquent en^loyee may be 

working as any other procedure would not be in 

keeping with. It has further been providea in 

the Railway Board*s letter No. SCu&A) 72-RG-13 

dated 16.10*1973 which inter alia provides that j

it would be procedurally wrong for an authority 

to initiate and finalise the disciplinary proceed­

ings against an employee is not under his 

aaministrative control. It has been very clearly 

provided in theRailway Board's letter No. E (d&a)

78 RG-6-15 of 10.1 .1979 that the Assistant ^tation 

Masters ard Station Masters belonging to the 

Operating^Department even though they may have to 

perform the duties pertaining to commercial

i^epartment also from time to t irae. The discipli­

nary authorities in their cases would thus belong 

only to Operating iJepartment ana none else, i f  

any other prsc^ice is being followed that is 

irregular and should be stopped forthv/ith« The



.i-

y

-  =- ^

disciplinary action ^oulci be initiatea and - 

finaiised by the aijthorities ander_w^ s e  aaminis::

t rat ive contro3. the aelinauent em ^oxeg-aa^L-^ 

Yjorkinq as any r pmceaure 'wouXa a o t _ ^  

correct« such in ,view of t he above provisions

of law since the order for imposing of the poiaity 

of removal of the petitioner from the service has 

been passed by the Ddvisionaj. Safety Officer who 

originally belong to Safety iiepartmenthence 

the impugned order of removal of the petitiorEr
s .

from the services has been passea by the incom- 

oetent authority who is not imprignated withtlB 

powers to pass such an order ana the impugned 

order of removal is liable to be quashed by this ' 

Hon'ble Court*

28* THAT the petitioner is s t i l l  continuing in 

service and this may be the pleasure of this 

Hon’ ble Court to stay the operation of the irt ĵugnea 

order of removal dated. 8*12«1982 contained in 

Anne^ure-12 auringthe pendency of the present 

writ jr-etition*

' 29* THAT since the whole of the Disciplinary

proceeaings initiated and finalised against the 

petitioner is not in accordance with the provisions 

containea in Rules of I968 and the order of 

ii^posing penalty has been passed by the incompe-

taat authority lacking jurisdiction hei ce the
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petitioner has no other alternative equally
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effective remedy except to invoke the jurisdic­

tion of this Hon'ble Court, Moreover since the

authorities aire keeping ill-will against the 

petitioner ana they are inclincl to remove tte 

petitioner from the services anu. if  tte petitioner

will take the shelter of Rule 18 he will be

/
thrown out from the employment ana not only ••the 

petitioner but his whole family will staxve to 

aie for nothing*

30* THAT BEING aggrieved by the illegal order 

of removal of the petitioner e from the servJjces 

by the inco!i|)etent authority vesting no jurisaic- 

tion at all in colourable e xercise of powers 

without following the provisions of Rules of 

1968 the petitioner is challenging the valiaity 

of the impugnea order of removal of the petitioner  ̂

from the services contained in Annejcure-12 inter

i) Because the order of removal has been passed 

by the incompetent authority lacking juris­

diction at all to pass such an order of 

removal against the petitioner.

ii) Because the aisciplinary authority has not 

passea any order iitposing the penalty against
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the petitioner ana it has been passea by 

soâ e other officer of other 'department,

iii) Because the Enquiring OfficeSr was not 

appointea by the jjisciplinaty Authority 

ana he was also appointea by sc«ne officer 

of other department which makes the whole 

of the enquiry proceedings null ana void 

abinitio,

iv) Because the procedure provided umer Rules
r

of 1968 for the p rposes of enquiry has 

not been properly followedand the petitioner 

has not been given proper opportunity to 

cross examine the \-7itnesses relied upon as 

well as the prosecution has illegally 

recorded the witnesses in bacis of t he

petitioner vAio had already been examined

(
earlier for the purposes of filling up

the gap and with a bare inclination to 

throw the petitioner out of empioymeinit.

V) Because the enquiry officer failed in

giving proper opportunity to the petitioner 

as he did not recall Ahmaa Ali for cross 

examination by the defence and whose 

statement was recorded at the back of tlie
■ V

petitioner.
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vi) Because a perusal of the statements of ali 

the witnesses reveals that there is even 

not an iota of allegation regarding exce­

ssive realisation in sale of ticket. 'The 

inference arawn by enquiring officer is

full of bias and an atterr^t-to snare the
\

petitioner.

vii) Because the contention of PIR that the 

passengers v;itness was taken to the Booking 

Office during ^igiiance raid while the 

“̂ rain No, 185 Up was on platform is

not supportea by the statement of Shri Jais 

MohammaQe

-viii) Because the finaing oft he Vigilance to the

effect that the petitioner chargeo. excessive 

fare in sale of tickets and a shortage in 

accountal of the booking money simultaneously

, was also detected is contrary in itself.

(

ix) Because the charge regarding the substitu­

tion of pages in .iXDC book for making good 

the shortage is also not provea by the

statement of concerning witnesses. The
* /

Enquiry Officer failea. to appreciate the 

telegram dated 15.1.1981 regarding the 

over issue of tickets and there was actually 

no shortage in cash®
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x) Because the Enquiring officer failed to

appreciate the e vicience adduced in favour

of the petitioner*

•  ̂ \

5ci) . Because the petitioner has not in any manner 

contrayenea the provisions of Rule 3(1),.

(i) ( ii) (iii) of Railway Servants

(Conduct) Rules 1966 and there as no case

against him and in any rapnner he is not
i

entitled for such a grave punishment of 

removal from the service*,

R A Y E R

WHEREFORE it is most respectfully prayei 

that this Hon'ble Court may graciously be pleaseaj

a) , to issue a writ,, order or direction in the

nature of certiorari quashing the order 

of removal, of the petitioner from the

services dated 8*12.1982 contained in

Annexure-12*

b) to issue a writ,, order or command in the 

nature of mandamus directing the Opposite

\

ir-arties not to inclement the ijnpugned order 

of removal of the petitioner from the service 

and to treat the petitioner in continupus 

service.
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o anv Other orcter,, writ 

to issue any
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which this H o n 'b le  Coutt

nr in thee ircuinstances of the 
and proper xn

vase.

to allow the p
etition witVi cost*
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eOUilSEl, FOR i-E'2ni015SRi

LUCKNOH
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I H  t h e  H O N 'B L E  h i ®  c o u s i  o f  j u o i c a t u r e  m  a m a h a b m ,

s i t t i n g  A.T LUCKNOW

t/jPTT^ P E T I T I O N  NO,

w
\OF 1982.

t

y
Wi ■ t'

Hari Shank©r LaX  ̂ • * .........

VSRSUS

Union of India & Others • • •

petitioner

0pp. Parties.

A N H E X U R E  - 1

R>rANDABB iORM N0..__5

S T A N D A R D  F O R M  O F  GHA^RCSISHEET

(Rule 9 of the Railway ^ervants (Discipline & Appeal

Rules 1968) . .

NO. i:,D/SS-C/Vig/27/8l North Sastern Railway
Divisional Office, Lucknow

Dated: 15.7.1981

The undersigned proposed to hold an inquiry 

against Railway Servants (iiiscipline & Appeal) Rules* 

1968. The substance of the in|)Utations of miscoaciuc 

or mis-behaviour in respect of which the enquiry is 

proposed to be held to set out in the 

statemoat of Articles bf charge (Annexure-I). A 

statement of the in^utation of misconduct or 

iuisbehaviour in support of each article of charge 

is enclosed (Annexure-ll) . A list of documents 

which, and a list of v/itnesses by whom, the 

articles of charge are proposed to be sustained arJ

‘ I
also enclosed (Anne?<u re-Ill & IV) . Further copies 

of documents mentioned in the list of documents, a| 

per Annexure m  are enclosed.

2, Sri Hari Shanker Lai is hereby informed tfet 

if  he so desires, he can inspect and take extracts 

from the documents mentioned in the enclosed list

o f aocuments (Aanexurs.JJJ) sf



.

\ J

V,

-s 2 s-.

office hours within ten days of receipt of this

memorandum, ’̂or this purpose he should contact______—

QM (Vig) CKP immediately on receipt of this 

memorandum.

3, Sri Hari Shanker Lai is further informed that 

he may, if he so desired, take the assistance of

any other railway servant/an official of Railway 

Trade Union (Who satisfied the requirements of 

rule 9(13) of the Railway Servants {u & k) Rules,

1968 and Notel and/or Note 2 thereunder as the 

case may be for inspecting the documents and 

assisting him in presenting his case before the 

Requiring authority in theevent of an oral inquiry 

being held. 5'or preference, be fore, nominating the 

assisting railway servant(s) or Railway Trade Union ■ 

Official(s) Hari Shanker Lai should obtain an 

undertaking from the nominee(s) that he (they) is 

(are) willing to assist him during the disciplinary 

proceeciings. The undertaking should also contain 

the particulars of other case (s) , if  any, to which - 

the nominee(s) had already undertaken to assist and 

the undertaking should be furnished to the under signe 

along^with the nomination* ,

Sri Hari Shanker J<ai is hereby directed to

submit to the undersigned written statement of 

defence (which sipuId reach the undersigneci) within

lO days of receipt of this memorandum, if  he does 

not require to in s^t  any documents for the prepara­

tion of his defence, and within tendays after 

completion of inspection of documents if he desires 

to insp ct documents, and also -

a) to state whether he wishes to be heard in 
person; and
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(b) to furnish the names and addresses of ihe 

witnesses, if  any, whom he wishes to cail 

in support of his defence,

5 , Sri Hari Sihanker Lai is infamed that an enquiry 

will be held only in respect of those articles of 

charge as are not admitted. He should, therefore, 

specifically admit or/deny each article of charge,

6. Sri HarJ. Shanker Lai is further informed that

if he does not submit his written statemait of defenca
■/

within the period Sj^ecified in para 2 or does not 

appear in person before the inquiring authority or 

othervJise fails or refuses to con^ly with the 

provisions of Rule 9 of the ^^ailway Servants 

(discipline & Appeal) Rules 1968,, or the orders/ 

directions issued in pursuance of the saia rules, the 

inquiry authority may hold the inquiry ex-parte,

7* The attention of Sri Hari Shanker Lai is 

invited to rule 20 of the Railway Services (Conduct) 

Rules, 1968 under vrfiich no Railway servant shall brir 

or atterr^t to bring any political or toehr influence 

to bear'Upon any superior authority to further • 

his interests in respect of matters pertaining to 

his service under the Government, I f  any representa. 

tion is received on his behalf from another person 

in respect of any matter dealt within these 

proceedings, it will be presumed that Sri Hari 

^hanker Lai is aware ofsuch a representation and 

that it has been made at his instance and action 

will be taken against him for violation of^Rule 20

of the Railway Service (^onduct) Rules, 1966*

8 . "^he receipt of this memorandum may.please be
acknowledged, *

V . (By order & in the name of ’ i^resideni

B n o U : Anns & IV ^

To S r i Hari Shanker ijal LUC3CN0W*
TRUE COpT AS^UB,
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ANNEXIJRE

Art icle of-charges against Shri Hari Shanker Lai* 
EQ/ASM, Uska~3azar> “
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Shri Harishanker Lai while working as ASM ana 

performing 16 to 24 hours shift duty at Bridgnanganj 

station on 16*1*1981 failed to maintain absolute 

integrity, devotion to dutyand exhibited conduct 

unbecoming to a Railway Servant in as much as

i). he realised excess money on sale of tickets 

for Bombay V*T* and Kalyan stations from passengers 

S/Shri Jais Mohd and Ahmaa Axi and also from Shri 

Rauiesh Khalasi vigilance for his personal gain*

ii) he substituted pages from the î TC Book 

and made interpolations in the original entries 

recorded by otfier staff to cover up .the shortage, 

found in the Govt, cash during the surprise check 

conducted by the vigilance as per details given in 

the statement of imputations.

Thus by the aforesaid act ^hri Harishanker Lai 

RG ASM comraittect misconduct and thereby contravenced 

Rule 3(1) (i) , (ii) an€ (iii) of the K^aiiway Services 

(Conduct)'Rules, 1966.

Sd/- J .H , JffiHROTRA  ̂
jjIVISIONAL OirTG* SUp-Ug./LJH >

ANNSXURS^Il

Statement of irai^utations on the la sis of which the 

Article of Charges have been prcposed to be substan­

tiated against Shxi Hari Shanker Lai, RG ASM*

___Memo dated 16*1.81 drawn at Gorakhpur will prove

that a test check was prp^osed at Hrici.gmanganj ' stat­

ion on 16*1 *81 to confirm the information regarding 

excess realisation from passengers and to catch the
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culprit red-handed. They deployed a vigilance decoy 

^hri Ramesh instructing ^ira to purchase one ticket 

for bombay at the time of 185 Up train on

16*l«8l and for this purpose he(Shri Ramesh) was 

given an amount of Rs. SQ*aa 72.00 in 02 notes of 

aifferent denominations and their numbers were noted

in the said memo.

ii) Surprise check proforma dated 16*l*8l uuly 

signed byShri H .S . tax and counter signed by Sekh 

aismatdar wiil that .the cash and accounts

with Shri H .S . i.al was checked and a sun of Ks.137.15 

was found short in the Govt, cash with him. It 

- f  ' further prov4 that Shri H .S .tal haa not declarea

'X ,  his private cash with him. It w ill also show the re-

ason for shortage in Govt, cash was due to the fact 

that he could not realise fare from the passengers 

but issued tickets to them and ti^t he would make 

good the shortage from his pocket in the morning.

y  iii) Statement dated- 16,1.81 of £»hri Ramesh Khalas;

vigilance drawn iii the hand writing of Shri R.R.panc 

in a joint proceeaing w ill provd that he 

demanded a ticket for Bombay V .T , from the BC on 

duty where upon BC on duty demanaed Rs.68.65 from 

him. ‘"He paid a sum of !Rs.69*00 to the BC and the 

BC gave him ticket N o .03740 for BBVT and returnea 

paise to him. It .will also prove that the producej 

GC notes of Re-one denomination and 35 paise whicl
A

remained with him after purchase of ticket out of 

Rs. 72.00 given to him forthe purpose. It will 

fufther prove that the number of GC notes made ô

tohim was written on a raemo wriich v/as signed by 

and this memo was with the ^ .Xs . ' It w ill also 

prove that ^hri Ram Kalesh Khalasi vigilance was 

behina him (Shri Rawesh) at the time of purchase
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of ticket ty him ana that no other amount was 

found with him except Rs.3,00 ana i^aise 35,

iv) Statement of Shri Ram Kalesh dated 16,1*81 

recorded Shri R*R« j-antiey, ASM/BI'-W in a joint 

proceeding dated 16,1.81 will prove that he was 

present behind Shri Ramesh at the time of purchase 

of tcket and Shri Raiuesh enquired the fare of a 

ticket frsm for bbVT from the EC and the bC had 

told him the fare as Rs. 68.65 ^hri Ramesh paii 

Rs,69,00 to the K  who returned 35 paise alongwi'th 

a ticket,

v) proceedings aated 16,1,1981 drawn in the hand 

writing of Shri R,R, jKandey, ASM/MBJ duly signedby 

the V .Is , and station staff including Shri H .S*Lai 

RG ASM willprove that all the Rs, 69,00 which were 

given to Shri H .S , Lai RG ASM by the vigilance

decoy Shri Ramesh as price for one ticket for 

Bombay V ,T , No. 03740 were recovered from the cash 

of charged employee and numbers of each and all 

currency notes amounting to Rs, 69,00 were the 

same as noted in the Memo, Since.while issuing the 

the ticket for BBVT to ^igiiance decoy Shri Ramesh, 

BC returnea 35 paise to him afterreaiising R s .69,00 

(in^utation no, (iii)a s  such the recovery of 

Rs,69,00from the'Govt, cash with Shri H .S , Lai 

conelusivelyproves that Rs. 68,65 was demandedud 

accepted by the charged eji^loyee against the due 

fare of Rs, 67*00 and the illegal excess money of 

Rs. 1.65 was recovered from hisc ash.

vi) Endorsement dated 16.1,81 of ^hri H ,S , Lai on

"fHe' joint proceedings dated 16,1,81 will prove that

PCT No. 03740 was issued by him and the statements 

recorded by Shri R*R, pandey ASM/BMJ were correct
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and that the Gi; notes amounting to Rs. 69,00 as 

detailed in the i%mo were recovered from his cash.
 ̂ > *

vii) Ticket No.' 03740 e x .m j  to BBVt xvill prove 

that it.was a iina GC14 tidcet.vath ordinary ex*

BMJ to LJW and the fare printed thereon is Rs*59,55 

and no correction in the fare was macte by the
>

ch^rgea employee, with intention to rolise ejccess 

in booking*

viii) GC notes amounting to Rs. 69/- as numbered 

below will prove that these were recovered from the 

cash of the charges employee« and that these are 

the same as noted in the merao dated 16,1*1981*

a) One GC note of Rs.50.00 No, 4EP-9/4449*
- *

b) One oc note of Rs.lO.OO No. 568-370716*

■ c) One a: noteof Rs. 5,00 N o .664-607580.

d) One G2 note of Rs. 2,00 No. S8G-8H530,

e) 2 cXi note of Rs.1.00 No.99jt'-6674i8 and
J)-526860
34

ix) Statement aatea 16,1 ♦81 of Shri Jais Moha. 

(passenger) recorded by Shri B.N. Srivastava, Guara 

185 Up in presence of a4/BMJ SeKh Qismatbfcar will 

prove that passengerShri Jais Mohd, purchased 3 

tickets No .03732/34 dx. M J  to BBVT and paid

Rs. 68*65 on each ticket on denand by the EG against

i

the due fare of Rs. 67,00 on each ticket. It will 

also show ttet the passenger reiterated the facts 

statea by him when confronted with Shri H .S. Lai 

but ShrlH,S, Lai ciia not interrogate the passenger 

and. endorsed on the passengers statement accordingly 

^s such the denial of Shri H ,S , Lai clearly proves 

that he was unable to face the truth as statea by
I

the passenger and any how he avoided it*

x) Statement dated 1 6,1 ,8l of t he jt'assenger ^hri

Ahmad ^ l i  recorded by Shri b .N . Srivastava, Guard
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185 %  in prej<ence of Sekh Kismatciar, SM/H4J will 

prove that the passenger purchased 2 tickets 

No. 03737/38 for BBVT ana 3 tickets No. 03686/88 

for Kaiayan Station and paid Rs. 342.30 to the BC 

on demand, agai st the due fare of Rs. 329.00** It 

will further prove the denial of Shri H .S , Lai to 

interrogate the passenger when confronted with him.

xi) ijage 5 of M!C cum Summary book of m j  station 

for the p-riod 1 .1 .Ql to 20.1.81 will prove that

9 tickets for BBVT. from No. 03732 to 03740 and 9
\

tickets for Kaiayan station from Ho. 03686 to. 03694 

were sold in Iind shift (16 to 24) on 16 .1 .81  ana 

a sum of Rs. 137.15 was found short in the Govt, 

cash. Examination of this book will show that the 

p^ges from this book had been substituted to make 

good the shortage found in the Govt, cash on

16.1 .81 by showing 12 tickets of Nepalganj Road 

station No. 19261 to 19272 as over issued on 15.1.81 

and also by adjustments in the sale of some stations 

The substitution of-pages from this book are 

proved from the facts shown below:-

a;| "^he original binding has been disturbed, and 

the book has been reason with diffetent 

threads,

b) Ihe persons whomade entries at page one of

- ,8  s- ^

jJTC Book in each shift on l4th, 15th and
\

16th January^* 1981 did not make entires on 

l4th (sale proceeds siae) l5th and 16th 

(Both the sides) at page 2 as writings are not 

identical and differs materially. Similarly 

the person v/ho made si tries in the I am  Ilnd 

shifts regarding accountal of sale of tickets

■ V ^ — - dll 15.1.81 at page 3 did not maKe entries
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regarding sales proceeas of tickets 

3 sold on 15 ,1 .81  and 16 .1 ,81  (Both sides). 

Similarly the persons who maae entireis 

regarai)®g the sale proceeds of tickets 

sold for sta-^ions at page 1 on 15,1*81

G.ict not make entries regarding sales proceeas 

of tickets aola for the.stations at page 4 

on 15 ,1 ,81  and 16 .1 ,81  (both sides) «

c) The entires regarding total sales proceeds

at page 5 on 15 ,1 .8 1  in Ilna and Ilird 

shifts have changed to Rs, 872.30  and 1153,00 

by scoring out the original entries of 

Rs. 964,1q ana lo61,80 respectively,

d) The total saxes proceed brought forward

at page 5 on 15,1,81 from the previous pave

viz* page-4 was first written as 781,95 and

then 864,70 ana both these entries have been

scorea out and another amount of Rs.772.00

has been written but there is no such scoring

of ent irs at page 4 on 15*1,81 from v/here

5
the total was carried forward to g^ge $  on

15 .1 ,81

xii) Station - îary of BMJ station for the perioa 

from 22.1.80 to 28.1.80 will prove that S/S S ^  h 

Qismatdar, Sm , G,C, Srivastava and RR pandey 

worked in shift cka ty at BMJ stationsince 14.1.SL 

to 16 ,1 ,8 1 , It will also prove that Shri H .G.Lal 

worked at BMJ stationon 15,1,81 and 16 ,1 ,81  in

shift duty from 16 hours to 24 hours,

Kiii) Statement of ShrL R ,^ , Manciey ASm/ bmj aated

11,4 .81 and 2,5,8l will prove that ^hri H,S* Lai 

requested ^hri Patidey to copy out the figures in
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out the same and the other figures of the page were
f

already copies out by S hri H*Se Lai and thatShri

H ,S . liaxutilised this page in changing the page of 

i/L'C Book. It will also prove that Shri panaey never 

knew that Shri Lai w ill misuse his hand writing 

and that Shri Lai did it for his own beneft.' It 

will further prove that the entires in column no#22

23 and 35 are in the hand writing of Shri H.S* Lai.

I

xiv) Statement aated 11,4 ,81 of Shri 3rivastav>

ASM/bmJ will prove that entires in column No, 22 and

35 on i4«l*8l at page 2 of the DTC book which were 

in his hand writing are not in his handivriting and 

that the page has been changed, it will further 

prove that on I5#l*8l he closed the OTG Book in 

his duty hours,_ the cllsiiBg N4. 00894 of GpJ station*" 

the sale proceeds of Rs, 5.95 in respect of sale of

1 ticket for CPJ station and Rs* 49,65 brought for­

ward from page 1 as appearing at page 2 of iJTC Book 

are not in his hana writing although these entries 

were in his hand writing. It will also prove that 

the entries regarding the amount of R s ,53,60 RS.1.30 

and Rs, 54,90 in column 22 at page 3 on 15,1.81 

er* ry of Rs, 54,90 in column 22 at page 4 of the 

i^G Book on 15,1,81 are not in his hanawriting 

although these entries were originally in his hana 

writing,

XV) Statement aated 8*4,81 of Sekh Qismataar ^M/ 

BMJ will prove that on 15,1,81 and 16,1 81 be 

closed the l>a?C book person^ly in his duty hours 

andhe fully remonbers aving made all entries in 

his shift duty but from the perusal of the i/CG book

column No. 25 and 28 dated 14,1 ,81 and he copies



' N,----

it is founa by bim that none of the entires at 

page 2 on 15.1.81 and 16,1.81 are in his hanawr iting- 

and these ert ries are in the handwriting /  of 

Shri H*S, Lai RG ASM ana that the pages have been 

changed.' it will further prove that at page 2 

of the UCCBook dated 14.1*81 the closing numbers 

and the nimbers of tickets issued in his shift 

duty are in his hand writing but the entries 

regarding accountal of sales proceeds §re not in 

his handwriting and the same is in the hand writing 

of Shri H .2 , Lai RG ASM it will also prove that 

Shri H .S , Lal’did not work at his station on 

1 4 .1 .si and the amount written by him (sekh Quismat- 

dar) at page 5 on I5el.8l of the -uajG book was 

Rs.864.70 but the amount of Rs .772,90 and Rs,872,50 

are not im his handwriting and the same are in the 

handwriting ah'of Shri Lal,^ RG ASM,

3cvi) Statement dated 17.5,81 and 17,4 ,81 of 

^hri H .S , Lai,, RG ASM will show his admission ttet 

there was a vigilance checlfi on 16 ,1 .81  during his 

duty hours and his cash was checked and that Rs, 

137,15 was fotlna short in the Govt* cash with him.

It will fufther show t hat he had informed Shri 

R*®̂ *; Fandey^j ASM about the over issue of 12 tickets 

for NpR station on 15*'l,8l* The number of tickets 

mentioned in the iiTG book in 8 to 16 hours and 16 

to 24 hours shift duty on 16,^1,81 are in his hand 

writing*

It will further show that the following entries 

in the iJTC Book dated 15*1*81 and I6 ,l i8 l  are 

in his hand writing;-

G o n ta ,.,l2 .
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t^ate ..aoe No. Bnb ries in r^mnmns of PTC _BQQjj

9, 10^ 22,, 23 ,̂ an<a 2815 .1 .81

16.1.81

15.1.81

,16.1.81

15.1.81

16.1.81

2

2

3

3

4 

4

22.23.. 24,. 25 and 28

22.. 23, 24, 28 and 35

9 ,: 10 ,15 ,18 , 22 , 23 ,;2 4 ,^25 ,  28 ,30 ,,3 5

22... 23,. 25, 28 and 35.

9,* 10,:p-5,:22,2 3 ,2 4 ,25y28 and 35.

Sa/- J.II# MEHROTRA

uIVL. OpTG. SUpDT^/LJH.

ANHEXURS-III

•c - = ' ’■ '■ " "

List of documents by which the articles of charges 

has been proposea to be sustained.'

I

<7V ‘ ‘ \
1 . 4 , *?=

1 . Memo dated 16.1.81 drawn at OCf fe at 12 hours,

2. Surpri?3Q chack proforma filled in by ShriH.S.I^aJ 
RG ASH on 16*1 .8i.

3. Statement dated 16.1 .81  of the passenger Shri ‘̂1

Mohd and endorsements tl^reon.

4. Statement aated 16.1.81 of the i-assenger 
Shri ^hraadAli and oidorsement tie reon.

5. Joint proceedings dated 16*1*81 drawn in the- 
handwriting of ShriR*R, i-andey,, ASM/H'IJ. au ly 
signed by the V .Is,. VigilanceKhaiasis and 
station staff including Shri H .S . Lai, RG

6. ir-.G.T* Ho, 03740 esc. BMJ to BBVT*

7. Sealed envelop containing seized notes amount] 
Rs, 69.00 from the Govt, cash of BMJ on 16 ,lJ

8 . F .I .R , aated 17.1 .81  submitted by the V.Is«

9. Statements of Shri H .S , Lal,i rg  ASM aatea
17.3 .81 and 27*4.81.

*• Statement aatea 8 .4 .81  of Shri Sevih Qismatdc
sm/ m j  .

11. statement dated 11.4.81 of Shri G.C.Srivast^ 
ASM/BMJ,

12. Statements dated 11*4.81 and 2 .5 .81 of Shri] 
Fandey,. ASM/EMJ.



-5 13

vs:

13. jjTG Book for the perioa Iq . 1.81 to 20*1.81 
of Bridgmanganj station*

14. Station i>iary of Bridgmanganj station fcr 

the period 22*11*80 to 28.1*81*

-Sd/-. J .N . MEHR0TRA 
jJlVISIONAL Opg?G.

•-T

V ,

m n s s l BBsH

List of witness by whom the articles of charges 

has been proposed to be sustained.

1* Shri Jais Mohd. jeassenger*

2. II ^hraad Ali ''

3* ti S ekh Qismatdar Siyi/BMJ

4. G*C* S rivaste'va, ASM/BiyiJ

5. H R.R. i^andey,^ ASM/aiJ*

6, it ^eopujan ^a . V .i',

7.
-SII l^adhya, V*I*

8* II I .C , S riva st ava , CVI.

9* it Rau*esh KhaiasiV: Vigilance,

10*
II

Ram Kalesh

11* II B.N, Srivastavav; Guard,; Gonda

2d/« j ,W , MEHROTRA. 

i^IVL. QpTG. SUf J^./LJH,

TRUS COf Y
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IK THE HON'BLE HICH COUKT OP JUDICATURE AT ALlAHASAw
SITTING AT LU3mOW

WRIT f STITION h o , OF 1932

SriHari Shankar Lai  ............  petitioner

VERSUS

Union 6£ Inaia ana others Opp* t-arties^

AHHEXJ RE-2

STANuARu form o f  order rela tin g  to  ArPOINTMENT 

OF ENQUIRY OFELGER/BOARi? OF. INQUIRY, . .

(RULE 9(2) OF SERVANTS (u&A)
RULES 1968) .

No, Ll/SS-C/V5^27/81 iiivisionai Office

aated 25.1,1982 . Eastern Railway
Lucknow

0 R iJ E R

^^ereas an inquiry under ^^ule 9 of the Railway 

Servants (discipline & Appeal) Rules 1968 is being

held against Sri Hari Shanker Lai# ASM/Uska Bazar,

• *'

ANu whereas the undersigned considers that

an Enquiry Officer should be appointed to inquire
(

into the charges framed against him,
I .

Now, therefore, the undersigned in exercise 

of the powers concferred by sub-rule (2) of the 

said Rule, hereby appoint^,, >

Sri H,M, Mehrotra^^ EXuA/Gorakhpur as 

Enquiry Officer to inquire i^to the charges framed 

against the said Sri Hari Shanker Lai, Aa*I/Uska 

' _^Bazar,

Sd/-, K ,K , Sarkar 
iiivi. Safety Officer 

Lucknow.

Contci, , , ,  2



Copy to :

1 . Sri Hari Shankar Lai,, l\SM/[JB through 

SJ^ska Bazar for-infosnat ion and 

n/act ion.

2* Sri H.M. Mehrotra,^ SIdVOCP* He is requested 

to hold the JiAR iEfr-qvairy and sui^it his 

report early; Gonfdl* file containing 53/C 

V15I is enclosed*

3, a-l/Vis/Gorakl^ur in ref. to his case No* 

5 /8 l /l0 l /^ ig . for infoimation.
T T

Sd/-

■^ivl. Safety Officer 
Lucknow.

ri! 2 s-

TRUB GO^Y

_ _

6  ^
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IN.THE HON'BIiB KICH COURT OF JUDICATURE AT ALLAtmBAw
SITTING AT LUCKI^OW , .

WRIT fBTITION N0« OF 1982

1-

HcLjci li3i • • • • « » « • » • • •  ^ ionsx*

Versus

union of India &-Others • • • • • •  Opp* parties.

m  NBXJ RE ^ ' 5

Statement' of Sekh Qismatdar^ SiyaiJ given during 

the course of enquiry.

I was takiug rest during night. I  was caxlea 

for through VI by one of the other ASM Sri R,R. 

t-andey was also called for. I found' in the station 

office several Vis counting thec>-ash then after 

the closing No. of tube was taken by Sri R.R. t'anciey 

ASM. So f©r I remember. The Vis taken out certain 

notes from the counter cash and coir^ared it with 

the entries aiready notea separate paper, for 

which they have taken my witness. I c o k I uaemy 

statement.

Cross examination by defence

He knov/s nothing more than what deposed 

before E .o . Neither I was kndwing anything before 

it nor I know anything regarding the case of 

Sri Hari ^hanker Lai.

Ejyamination by

I ao not rcmmeber the no, of Notes tanen out 

from the cash of Sri Hari Shanker Lai ASl;l bn duty 

on that date of incidence, but I cerrified the

No. of Notes taken oUt with that xiAiich were aixeadyl
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notea on a separate paper,

Su/-Sheifeh Sa/-lllegible Sa/- illegible 
Qismataar 27,4 .82 i^,0,
SM/BiJ  ̂ ‘ 27,4.82
i^'t.27,4,82 .

Sd/- Illegible

Few passengers (one or two), were giving their 

statements to.the V .is . They v/ere for few minutes 

before me, l ao not' remember at this aistant date 

what statement passengers haa given, passengers 

haa given some statement regarding realisation of 

money, I  do not remember anything more,

St'S So/- Illegible

«-,G. Sa/- Illegible

r,W , % e ikh  Qismatdar 
Siym j 27,4,

Gorakhpu r

12 ,7 ,82 ,

Re-e^tamination of Sri Sekh Qismataar SM /m J.

1 .Q, Your attention is drawn to item No.lO of 

Annexure 3 of the memorandum of charge 

issued to the S^S, You haa given a statment 

to Vig, Inspector on 8 ,4 ,81 which may be 

perused by you, please confirm that it is 

your statement under your signature,

R, I have gone through my statement date:i«£ 

8,3i.|,81 which was shown to me by E .o , I 

confirm even toaay thaft^he contents of my statement 

are correct ana it is unaer my signature,

'2"-Q; Kindly read your reply to question No, 3 givai 

to in your statement aatea 8 ,4 ,8l ana confirm 

that the reply given by you are correct or 

notv i-lease also read Q, No, 4 and its reply,
I
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R. I have read the reply of Q. Wo. 3 & 4 which ,

i have given .during the course of my statement

to V«l, After the perusai of DTG Book I

confirm that ail the entries in my shift duty

8 to 16 hrs, on I5*1 .8l and 16.1.81 had been

made by me at page No. 2 but from the perusal

of iJTC Book I find that non of entries are

in my hand V'/ritting. it appears that the

entries made may be in the hand writing of

Sri H .S . Lai ASM or R.R, i^anaey, ASM, without ' 
. ' pages

changing the said ijagsrs of the concerning

iiTC book the entires m ^e in it can not be

in thehand writting of abovemehtioned A SMs.

The pages of the DTC Book has been changed,

Sd/- Illegible Sd/- illegible Sd/_ illegible

, 0*̂  12 .7 .82  12 .7 ,
12 .7 .82

Sd/- Qismatdar

SM/BMJ, 12 .7 .82 .

Gorakhpur
12 .7 .82 .

I havd-gone through the uTC book dt. 15,1.81 

page No. 5 of BMJ Station and con finned today that

the amount written by me was Rs. 864,70, the 

correct amount but Rs. 772.90 ana Rs, 872.30 is 

not in my hand writting. The amount of Rs.772.90 

and Rs. 872.30 may be in the hanawritting of either 

Sri R^R. i^andey'or Sri H .S .L a i , ASM.

Examination concluded.

--Re-examination bv defence.

Re streatching of DTC book does not mean itiat 

the pages have been changed but for completing the 

x/TC Book in the last lo pages are required to be
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added for completing the secorxa period, in ths 

month there are  ̂ 3 periods, iQ,. 20*and*the last 

-aate of the month for corr^leti,n^ lO days 50 pages 

of the iJTC book are required. For corrpleting the 

entries of secona period of lO days additional'

lO pages are added’ to DTC book supplied'by press 

which generally 90 pages*' So restreatching is 

a common procedin^. In t M s  Î TC BooE last ten 

pages have also been added'also for the purpose of 

completing second period also. There is'no daily 

practice for taking the assistance o f ‘CO-workers 

in completing the entti^s .of i/TC book by another 

persons, but some ti®es it happens that ■ 

assistance of co-wor]̂ e rs are requirea to complete 

the DTC book in extreme emergency like for taking 

medicine for children and to attend -the call of 

nature*'

Sd/- Illegible Sd/_ illegible Sd/- Illegible 

1 2 .7 .8 2 . 1 2 .7 . 1 2 .7 . ‘ ’ *

Sd/- Qismatdar
1 2 .7 .8 2 .

GKje
12 .7 .82  . * .

The SM makes the remittances of cash aaily, but

sometimes the acknowleage for the remittance which

is left is aone after comparing with the entries

of CR Note. The reuiittance of cash of atl l5th

and 16th have been done by me. There is no change

in the araounta already remitted on the aate by me.

The remittance by me is correct. Regarding any over

issues of tickets the matter should reported to

higher authorities.

Re-examination concluded.
Sd/- Illegible 

SPS Illegible E .O . 12 .7 .82
12 ,7 . 

wC Sd/_ Illegible
1 2 .7 .

PW. Sa/- Sh. Qisma<tiaar, Sm/BMJ, 12 .7 .82

I T .
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Hari Shanke r La 1 * « • • • • . .  p et it ioner
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AHNEXaRE^6

GKp (4)
27.4,

statement of Sri Gulab Chanel, ,ASM/aiJ auring 

the course of enquiry before E,G*

On the date of vigilance case i performed 

duty 0*0 hrs to 8 hrs. and after then I availed 

rest.' I do not know anything about the vigilance 

case against Sri K.S« Lai,. ASVEMJ. No vigilance 

proceeding was drawn before me. I conclude my 

statement.

Cross Examination by defence.

I havs called here as je.W. in the uhR case 

of Sri H .S , Lai,, ASlVH''iJ.

Sxarainat ion conc ludea. .

SPS.

iuC
P»W. Sd/- Illegible

27.4.82

Sd/- Illegible 

E*0. 27.4,82

Gorakhpur
i 3 .7 .8 2 .

Re-examination of Sri Gulab Chand Srivastava 

ASIVbMJ Bv E.O,

1* Q. Please go through your statement ut. 11.4.3- 

which you hadgiven to V igilance Inspector 

and state that it is your statement under 

your sifnature, ’
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R. After going through the above statement

shovjn by the Enquiry office it is confirmed 

today that it is my statement under my 

signature, . .

/

2 Q, Is the above statement given by you is

correct?

R. After going tnrough the statemarit and seing

the m e  Book before' the enquiry I confirm

thgt my statement is correct, •

I have say nothing more than this* It is
/ . - -

a fact that in the column.No, 35 this is not 

in my handwritting in wTC Book, In column 

No, 22 and 35 of page 2 dt, l4el,8l is not

• in my handwritting.za I was on duty on,

14,1,81. in odd to 8 hrs. This column should 

be in my handwritting I do not know whether 

the pages have been changed or not 

because on next day I was on rest,

3 Q, iJlease go through the page 2nd of dtc dt,

I5 ,i ,8 le  Please state whether the closing

No, 00594 is in your handwriting and amount 

Rs, 335 shown by you against sell of ticket 

for (R>n is in your handwriting,

Sd/- Illegible Sd/- Illegible Sd/- illegible

- -I3e7. E .o .1 3 ,7 , ' ‘ 13 ,7 ,

Sd/- Illegible
13 .7 .

Gorakhpur

13 .7 .8 2 ,

This .closing No, 00594 is not in my hand 

writing, Rs. 335 is also not in my hand writing. 

These entries a.re of itiy duty hrs, and this should 

be done by me. The entries should have been in
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my hanawriting but it is not in my handwriting 

after seeing the nrc book it is comfiim ed,

Examination Concluded

Re-examination by defence

While ccsnpdlling the yTC Book I often ask 

ray colleagues tocheck up the calculation of DTG 

book when required* Soae time it happen that 

we ask our colligues t o pr%^ are the BTC Book m  

as a short of help, I can not tell at this stage 

' that on particular date the i/TC ia question was ask- 

ed by some body else to p r^a re . The remittances 

of'cash on I5 ,1 .8 l  St 16,1,81 are correct, no charge 

have been macie. Generally we help each other 

while preparing DTC book,

Examination concluded,

Sd/- Illegible Sa/~ Illegible
13 ,7 , 1 3 ,7 ,

E .O .
I

Sd/- Illegible Sd/-. illggible

13 .7 ,
13 ,7 ,

TRUE COPY
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IN THE HON 'BLE Hlffl COURT OF JUDICATURE AT hhLmkBhu
Sin:TIN'G- AT - LUCKNOW 

—

WRIT PETITION NO. 0? 1982

Hari Shanker Lai ........  • * . . . *  petitioner

VERSUS

The Union of inaia^ & Others 0pp. jearties.

ANNEXURE - 7

Statement of Sri R*R, pandey ASlV^^^J auring the 

Course of enquiry-before.E.o* - '

on 16,1 ,81 I was caJ-Xea by S .H . Sri Sekh 

Quismataar at Station. I came ana found that cash 

was checked b y ‘vigilance staff. The cash was 

counted in presence as per list with vigilance 

staff prepared. Few notes v/hich were listed jn 

the memo were taken out from the cash and were 

sealed in presence‘for x-vhich I have signed. . i 

have nothing to say raore than this.

Cross Examination bv defence.

I have cope as a prosecution witness in 

the case of Sri Harishanker Lai, ASM/aiJ. I do not 

know anything more than this.

Cross Examination bv ^ .0 .

I had written the statement of one passenger. 

I don't exactly remember the name of the passenger. 

The man of the ^igilance organisation who had 

purchased the ticket for BBVT had stated before 

me that I have got balance of Rs,3.35 and paid 

Rs. 72 .00 . The saia vigilance man given Rs,72.00.
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to Sri H ,S , Lalfor purchasing ticket. I recorded
Signed with

objections that the statement of the passenger, defence counsel 
the questions

was askea not to interfer at the time of crossput Up by E.O . 
were repliea 
by and
the reply of 
the tW was not 
in original

Sd/- Illegible 
-u.C,

■

,\

examination of pW by E .o . jlC has been asked second 

time not to confuse p,W,

Examination concluaea.

Sd/- Illegible 
E .O ,
27 .4 ,82

'Sa/« R .R , ‘Pan'dey 

ASiVH^iJ,
27.4.ffi .

Gorakt^u r
1 3 .7 ,8 2 . .

Re».examination of Sri R.R« panaevi ASm/BMJ by B ,0 ^

1 Q,

R.

2 Q,

R.

Please go through your statements at,

11 .4 .81  whidi you have given to Vig. 

Inspector and state that it is your statement

under your signature,
/

I confirm that the above statement shown by 

E ,o , auring the course of enquiry is my 

statement under my signature and I cafirm 

the contents of the same after seeing wTC 

Book, .

rlease go through the Q, No, 1, 2nd, 3rd &

4th put by the VJ ana your reply to these 

questions ana skeii state whether the reply 

given by you. is correct after'seeing the u tc 

Book today.

On l 6 .1 ,8 i  two pages of î TC book were given 

to me to ccpy out accountaX portion at, 

l4 ,l ,8land  to carry out commencing no. of 

ticket on I5th, ,i copies them under column 

25 to 28 of 14 ,1 ,81  and 4th column of 15 ,1 ,81  

of DTC book.,So far over issue of Nepaiganj 

Road ticket are concerned tho^e v/ere over
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\

Sd/-Il legible 
E. 0 .

13.7,82

-s 3

issuecL on l5th and I was on rest and no 

such notice was given to me about this issue 

and writing mentionea in the above column 

are in my own handwriting for r^aining  

rest.portion I have no knowledge, 'The 

handwritting mentioned in above column i ,e ,

25 to 28 at, 14.1 *81 and column 4 of 15.1.81 

is in my handwriting and for the rest columns 

S ri Qismatdar,. S,M, am  Sri Gulab Qiand 

Srivastava, ASM haS annoyed that they are 

not in their hand-v^ritting though they 

performedtheir Roaster duly,

Sd/- Illegible Sd/~ Illegible

. Sd/- Illegible 

ASM/BMJ 
13 .7 .S 2 .

' I '

■ V -

i

Gorakl:^uf
13 .7 .8 2 .

Q a . were the pages of DTG book in question were 

set to have been changea,. c hange before you,

R. No.pages were not changed in my presence.

Mostly pages in D'lC book in each perioa 

remains eleven.

Q 4, For how may periods one «TC book is used,

R, It depends on consun^tion of tickets at

Station.

Q 5, f 1, examine and tell whether this

jLsIC book is restxichea,

R, it cannot be ascertain because the pages

of UTC book are not numbered,

Qe 6 Is there any practice of adding extra pages 

to iJTC Books,

C o n td ,.,,,
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ANNEXURE-7 GOHTu. 

R.

Q. 7 

R.

For saving extra pages of dTC,^ pages are 

adaed to complete the period 'i,e , from 

1 to lO,. 11 to 20 arri 21 to 30.

Why other columns were not filled by you 

Because they were already filled ,' 

Examination concluded.

-s 4

Sd/- Illegible Sd/- illegible Sd/- Illegible

, E O .13 .7 .8 2  13 .7 .. . 1 3 .7 .8 1 .  ..

' Sd/_ I llegible 

.......... ASIVbMJ 13.7,82 ,

' GoraKl:^ur
13 .7 .8 2 .

•Accordingly it is c lear sympton that the pages have 

been changed ana it is also misuse of hanawriting 

which I haa copies out. The tickets of Nepaiganj

Road were over issued in the duty of Sri H .S , 

Lal,^ ASM from l6th to 24th hrs. auty from ticket ‘ 

NO. 19261 to 19272. 15.1.81 which is recorded by 

him i .e .  Sri H .S . Lai I was quite ignorent about the 

over issue of tickets neither he told me about 

misuse on 1*1,1,81 when I came on duty on odd hrs.

On 17.1 .81 because it was a matter of two days 

back i .e .  of 1 5 .1 .8 1 .

Examination concluded, 

î Q—Qxamination by defence.

1 Q.

R,

2 Q.

Can the staff on duty at your station take 

Help from his other colliegue in p r^aring  

j->TC book.

It happens in acute necessity,

l^ile working at BMJ Station have you ever

he3p your colliegue on duty for preparing 

the DTC book.

Cona, ,*
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R, Being permanent hand on that Station

I have help them who^had disired my 

assistance in this respeat was given*

Sd/_ Illegible Sd/- illegible
S . c».

13 • 7 «S 2«
13*7.

Sd/- Illegible
1 3 .7 ,8 2 .

Sd/- Illegible 
ASJV'EMJ

TRUE GQjr̂ Y
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IK THE HON'BLE HlOi GOUCT OF JUDICATURE AT ALLAHABAm

SITTING. AT LUCKNOW.

■

WRIT PETITION NO. OF 1982.

Shri Hari Shanker Lai

Versu s

e retitioner

Union of India & Others •«*•»« Opp*’ jt'arties,

AHNBXURB - 10

I R.

There was an information that Shri Hari Shanker 

Lai while performiiag ^elinving diaty at Bridgmanganj 

station on Thurs^iay, Friday and Saturday every week# 

is realising excess money © Rs» 2.00 per ticket for 

distant places* Based on this information^j it was 

proposed to conduct a test check on Pirday at BlyiJ 

‘ Station at the time 185 Up and to translate this pro- 

posal into action,, it decided to get a ticket for 

Bombay VT purchased through a vigilance Khalasi on

16.1.81 for which a sum of Rs .72.00 was given to 

Shri Raraesh Khalasi Vigilance and ShriRam Kalesh 

was directed to over hear the conversation and witn-
r

ess the transaction between ShriRamesh and the BCe 

’ On duty, A memo to this effect was drawn in the 

Vigilance Office/Gorakf^ur,, in which the details

of <G.C. notes of Rs. 72*00 made over to ^hri Ramesh
( % 

fo r ’the purchase of tickets for Bombay V*T. was

incorporated and this memo was signed by the above 

namea Khalasis and the Vigilance Inspectors*

2* The Vigilance party proceeded to Bridgmanganj 

station anci reached there at ajjout l8 hrs by roaa.

On reaching Bridgmanganj S/S^ri Ramesh and Ram 

Kalesh were aeputea for the purpose indicated above
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 ̂ ana Shri iv*u, Upadhya,^ V*i* also went shortly
1

afterwards to ke^ a watch at the booking office.

It .was learnt subsequently .that -the booking window, 

had not opened due to late running of l85 Up, The 

other two ^ ,1s  viz, S/Shri ir-rasad and
• ' *

I#C* Srivastava went to the platform from thet Uska
\

Bazar and side of tha platformyj where a number of 

passengers were found sitting hit)zJ>ier and thithera. 

on being asked,, some pa ssengers informed that one 

of their colleague/relation, had gone to purchase 

the tickets* While the above named two "^.Is were

-
at the platform it was gathered from the talks 

between the passengers that so.j.e of them had 

obtaiB^d the tid^ets and on enquifyfrora them#̂  it 

was noticed that a sum of Rs* 68.65 was realised 

over a ticket for'Bombay After v?aiting

for some time at the platform, the two V ,Is  w ^ t  to

the bookigg window 'from off sideof the platform i.e . 

from main entrance gate and on reaching there it 

was noticed that the booking had not yet started

from the booking window. These two V*Is therefore#, 

left the booking window for the market side. On 

hearing the bell sound for Mne clear,^ the afore­

said two V ,ls , again rushed towards the booking 

window when they found that, the booking had started. 

While the V,is« were in the waiting hall,, in front 

of the booking window Shri Ram Kalesh Gaiue and 

informed that the B.C. realised a sum of R s ,68,65*-. 

on the ticket for Bombay V ,T , purchased by Shri 

Ramesh, On getting this imformation, all t he t hree

V ,Is , entered into the booking office and got the 

cash sepiratedly, by Shri Hari Shanker Lai# ASM,
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who was fouma performing tube auty. Thereafter,

Shri S,*,, i^rasaci remained in the booking office 

ana the other tv;o Vels, went to the platform to 

contact the passengers from whom excess money was 

realised on tickets purchased by them* In the 

mean while 185 Up train also arrived. The 

passengers from whom excess money was realisea were 

brought to the booking office but the statement 

of only 2 passengers could be got recorded as 

the other travelling passenger became restive due 

to late running of the train and started creating 

naisance for immediate startof the train, which he 

paid Rs, 2l0«00 to the BC against wnich he was paid 

bach R s .6 .00 . Besides he purchased 2 more tickeb s 

No. 0 3 686 and 03 688 for Kalayan and paid Rs.l40*00 

on demand of the Booking Clerk and the B,C« returned 

him Rs. 1.70 tr. Another passenger, who disclosed 

his name as Sh£i jais M2)hd stated that he purchasea

3 tickets No. 0373^34  for BBVT from insiae the 

booking office and paid Rs.68.65 per ticket on 

aei^nd by the k :.  The statements of these passen_ 

gers were recorded by S hri B.W.Srivastava, Guard 

of l8 5 up train in presence of SM Shri %ekh  

Qismatdar and Shri Hari Shai ker Lai, Rg* ASM.

Shri Hari Shanker Lax, was given an opportunity 

to interrogate these passengers but /he stated 

that he was busy in train passing and as such, 

he was not in a position to interrogate the 

passengers and gave in writing to this effect 

on the passengers statement.

4. On verification, it was founa that the fare .

for a OCM ticket for Bombay V .T , having Mail Exp,
\

from (?u is Rs. 68.65. while the fare of a OCM 

ticket having Mail express from Lucknow is Rs .67*00
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and the f|,re for Kaiayanis Rs. 65»00 ana Shri Hari 

^haaker,Lai haa thus reajLiseci Rs, l3*30. in excess 

from ^hri ^hmadAli passenger on the sale of 2 

tickets for Bombay V.'T* and 3 tickets jEor KaXayan 

stations and Rs. 4 ,95 .f ,  in excess from Shri Jais f
I

Moha, passenger on the 'sale of .3 tickets for 

Bombay V*T* , , , . _

5 . The c|sh and accounts were checkea when the 

cash as per books was found to te Rs. 2,769.50ir and 

the cash on hana with ShriH.sI Lai was^found

Rs* 2^654,85p. iicluaiimg cash imprest of R s ,22.50?. 

There was thus a shortage of Rs* I37*i5*r* in the 

Govt, cash.v/ith Sri H*3e Lai for which Shri Lai 

explainea that the shortage may be due to the non 

realisation of money from passengers on sale of 

ticke'fts and also due to his engagement in shurfc ing 

of i^n. cane pilot. He gave in writing that the 

shortage would be made good in the'moming i*e* 

I7«l ,8l  Shri H ,S , Lai produced Rs, 1*90 as his 

private cash but he had not declared it*

6, After the check of cash and ^^ccount.s S;hri•  ̂  ̂ t Vt
Raiuesh was called in the Booking Office^ where 

his statement was recorded by Shri R^R, ranaey,;

ASlVaxiJ in presence of S/3hri Hari Shanker Lai, Rg, *
* t

ASM ana SM/eMJ and the V .Is*  In his statement Shri

Rainesh deposed tht he was given Rs, 72,00 for t he
/

purchase of.a ticket for BBVT bythe  V ,Is , on' 

16*1 ,81 , He asked for a ticket for Bombay VT from 

the BC v̂ hen the B.C. aemanded Rs, 68.65 from him.

He paid one gG note of Rs. 50,00 denomination,, oneGC

r^_e.„of Ts,"l0«00 denomination, one GC note of 

Rs* 5*00 denomination, one G‘G*note of Rs* 2*00 

denomination and two QC notes of Rupee one aeno-
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mination to the bc ana the BC returned hJUti 35 j^se 

alongwith ticket no. 03740 for BBVT. He producea 

Rs, 3 .3Sir comprising of 3 QC Notes of Rupee one 

denomination and 35 paise in coins. The number of 

GC notes so produced by Shri R amesh were also 

mentionea in his statement* He also stated tfet 

the number of (P notes, which were given to him 

for the purchase of tickets were written on a Memo 

•on which he .had signedand this-paper v/as with the 

■V.Ie He further stated that Shri Ram Kalesh- • 

Khalasi/vig, was behind him*at the time of purchase 

of. tickets ■A9?he statement as given by Shri* Ram- • * 

Kalesh was also recorded by jt'andey ASM ana in

his .statement Shri R;ara Kalesh deposea-that-he was 

present behina Shri Ra»uesh at the time of purchase 

of ticket, Shri Ramesh haa

enquirea the fare for Bombay VT when the BC told 

Rs^ 68*65 •ir', Shri.Ramesh paid Rs, 69,00 out of 

which the BC returned 35 paise a-iongwith a tic&et 

for Bombay U,T« . ^

7, No other amount v/as found from the person of

Shri Ramesh* The memo was thereafter proau:ea
t

before the station staff present® and the following 

GC notes amounting to Rs. 69.00 from amongst the 

QC notes mentioned in the memo, were founa in the 

Govt, cash with Shri H .S , Lai^; RG BC/BixiJ.

i) One GC note of Rs.50.00 No, 4EP- 97449

- . ii) On© G3 note of Rs. lO.OO No, 56B 370716

iii)' One GC note of Rs* 5.00 No.660 807580.

iv)” One az note of Rs, 2.00 No, 58G 8H'530

v) Two GC notes of Re one No. 99tr 667418,
jj-526860

* r 34 f .
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on being asked Shri Kari Shanker Lai statea ttet he 

realised the actual fare of Rs« 67.00 from the 

passenger to whom he issueaticket No, 03740 fe>r 

BBVT ana mentioned that the passenger had ^iven 

him Rs, 72,00 and hehad returned five OC note of 

Re, one denomination to the passenger to whom he 

issued the aforesaid ticket No® 03740. The G2 

notes amounting to R s .69.00 found from the Govt, 

cash as detailed above,; were kept in an envelop,; 

sealed with the> station seal and signed by all presei. 

-nt at the time. The ticket No. 03740 was also takeni 

over under prfliper acknowledgement after getting 

the same noiv-issued*

7, From the facts mentioned above, it woula 

appear that Shri HS Lai has inaulgea in corrupt

practices of excess realisation on tickets ffom 

the passengsr. I f  approvea,; a case may be regis- 

terea against Shri HeSe Lai,, It Rg, ASM for 

further probe®

6 ;•»

Sd/-

17.1*81

Sd/- uu Ubadhya ScL i c  Srivastava 
V .I .  CVl

17.1 ,81 1 7 .1 .8 1 .

TRUE COrY



A-
ft]

IN THE HON’ BLE HIGH COURT OF JUEEtCATURE AT ALLAHABAD’
SITTIN G AT - LIKKSOW

WRZT PBTITIOH NO, OF 1982

Harishanker Lai 4«». jr»etitioner

VSRSUS

Union of India mothers Opp® irarties.

ANMEXURE - 11

(TRUE GOi^Y)
15 ,1 .8 1 .

BtlJ,

SiVNpR G/-79A/ANii^ lC I/S qT FA Sc CAÔ Ĵ GKp uRM(C)LaN.

om/46/1/81

I I  Class oray. t*GT No. 19261 to 19272 

Sx BMJ tO Njt>R wrongly over isaued on 

date .iaiSILE. -

'r -

Attested

As per f .S ,  record the

mge was issuea & despatched

under FS No. 4371 25 dt. 15 .1 .82

Sd/- Qismataar 
SM/H^IJ

TRUE COPY
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In THE HON*BLE HI (Si COURT OF JUiJICATURE AT ALLAHABAw,
. SITTING-AT LUCKNOW

.................................

ti

Hari Shanker Lai *'et it loner

VERSUS

Union Of India Others * . . . « •  ir'etitioner

gKRSaZ 

ANI^i^OT^ - 12
I II I ■Miiiiii III M  II mrnmm

Orders of
Imposition of penalty of removal from service 
under Rule 6(VIII) of part I I I  of the Rly Servants 
(discipline & -^peaX) Joules 19,68.

No. Ly/SSMC/Vig/27/81 j-»ivisional Office

u t .  Be'l 2.-82. - , LJN.

To
Name Hari Shanker Lai 

Father's Name Late-Sri Jaiuuna pa, 

i^ept. Optg. - 

"ate of app. 1 .8 .63  

Station - C3CP 

Scale 425-640.

1 . ~ Sri H.M. Malhotra EISA/OCp who was nominated
>~

to hold'a jJAR Qiquiry in connection withthe charge 

memo of even no« ut. 15.2.81 issued to you has 

sutraitted his report along with the proceedings£>f 

She enquiry. A copy of this report is enclosed 

herewith.

2. I have carefully gone through the enquiry 

proceeaings and finding of the Enquiry Officer* Ag 

per the enquiry report, the charges of realising 

excess money of on sa±e of tickets for BBVT and 

Kaiyan station from passengers ana from Vig. Khalasi 

for personal gain and substituting of JJTG book and ’ 

interpolations in the original entries recorded by 

other staff to cover up the shortage found in Govt®

___ - caBh/have been proved and he has been guilty of the

above charges contravening_Rule_„3.(l)™Ci) # (ii) & (i il
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A

of the Rly Services (conduct) Rules,. 1966.

3, I am fully in agreeirent with the E .o . She 

.charges found, proved ^yond all reasonable doubt. 

There has been no procedural flaw either,

4* In the view of the above, I find that 

you are not a fit person to be retained in service 

and, therefore, I have decidled to remove you from 

service. You are removed from service with 

immediate effect,

5, Under Rule IQ of Rly Servants (li&A) Rules 

1968, ah appeal against these aot orders lies to ' 

XJ.R.M,/N,E,R,/LJW, provided

i I« "^he appeal is submitted through channel 

within 45 days from the date of receipt

of these orders*

I I ,  The appeal does not contain improper or

- • disrespectful language,

6, ^eceipt of this order mayplease acknowledge.

. . . _ .  -i 2  s-

■uVSQS Report - 12 pages
Sd/- A .K , uhS 

S r. u ,S ,0 , 
NBR/LJtl,

TRUE COPY 

• f i  ■



IN THS HON.'BLE HIC5i COURT OP JUDICATURE A T ALLAHAiAi. 
, . SITTING AT LUCKNOW

A F F I D A V I T  

---- IN ‘RE:

V
^WRIT jeBTITION NO. OF 1982

(P)/. Form No. 385

{ . r / v - p .
Receipt No.~_______

Date
j‘3eparfmenf a,id office------ofJu^CatUre ai

IckMw Bench)f '
ĵleceived from 

ŝum of Rupees

iretitioner

Ŝignature of uovernmê {|̂ n̂t

Opp*i'arties

' . - t ' ® “  

s s «
>

2ci about 39 years,.J%fci%|aj^v Desisnallon 
'-'vr,
; *1̂ -________________ _______  ^

'̂ yi U 982 (if̂ muna prasaa, resiaent of
' V'ii ■ I .A

Mohalla Rakebganj, i^.o* Geeta press# aistriat 

Gorakl^ur (at present v/orking as Assistant ^tation 

faster, Gorakhpur) , ao hereby solemnly affirm ana 

state as unaers

1. That the.aeponent is the petitioner in the

above noted Writ jt^etition ana a s such he is fially

conversant v/ith the facts  of t he case .

2. That the contents of paras 1 to 30 of the

accGsnpanyimg Writ i-etition are tiue to ray own

knowlecige, e jjcept the legal averment s which a re

1

beli^vea to be true on the basis of legal aavice.

3 . That the Anne;«ures to the Writ jE-etition are

• • •



true copies of the respective originalso

V:'/

U tJCKNOW  i iA IE j j : i i 3 E p O N M T  .

^ E C .  2 ^ f , . _ l 9 8 2 ,

‘ .............. ' •
VSiRIFICAJION

I>. the abovenamecl deponent ao lie re by verify 

that the contents of paras 1 to 3 of this Afflaavit 

« ^
'1  are true to ray giw personal knowleage ana nothing

materials has been concealed ana no part of it 

is false,, so help me Goa, ’
C x

LUCKNOW i-'ATEw i^EpONENT
^ E G ..^ ,:.1 9 8 2 .

I identify the aeponent who has 

signed before me.

Solemn]^ affirmed be fore me on 

a•t^.A^•*3^i»M by the deponent 

who has been iaentified by 

Sri 0 ,p , Srivastava, Aavocate, 

Aiiahaba a High Court,. Lucknow 

Bench,, Lucknow*- ~

i have satisfiea myself by examining 

the deponent that he understanas the

contents of this Affidavit which have 

been read over to-him and esiplained 

by me.

0OBrt, 4ilotsoSc,i.- ,

, MHtacp EassSi
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v/kd
issu e  of the order of removal from servlc^^No, 

LD/SS-Q/Vig/27/81 dated 8.12.3983 contained in 

Annexure-12 to  tbe p e tit io n , coly are admitted.

Best of the aiLIegations as s ie g e d  by the petiticnerjr  

are denied. The orders of removal are p ^ fe c t ly  l e g ^ ,  

va lid  and ^ r e  passed by the competent authority.

4* That the fa c ts  sta ted  in

paragraph nos, 2, 3 and 4 of the p etitio n  are 

absolutely fa ls e ,  incorrect aid are denied. I t  i s  

stated that there vras con^jlalnt reggPding excess 

rea lisa tion  of fgpe on the tick ets  sold  from 

Brijmangan^ Rail^ ĵay Station by the s ta ff  posted 

there. In order to  enquire in to  the fa c ts , a team 

of VigHaice Ini^ectors deputed by the Railway 

administration on 16,1.3981, The p etitio n er  was cn 

duty on l 6 . i .B 8 1 i n  the duty s h if t  from i 6qo hourss 

to  2400 hours. A vig ilance kh a il  as i  accompanying the 

team was deputed with currency notes whose numbers 

were recorded and xdtnessed by the party before 

hand for purchase o f  the tick ets from the window.

He purchased the tic k e ts  for Bombay V,T. paying the 

currency notes given to  him from the booking window 

of Brijmsnganj Railway Station  in the duty s h if t  

o f the p etitioner and the p etition er rea lised  f ^ e  

of R s.68.65 from the said  v ig ilance k h s lla s i for 

the tick e t for Bcmbay V.T. for wbich the current
' '' S

fare wa^O^t^yaixy R s.67/ -  only. Thus, the p etition er

C
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r e sa ise d R s. 1.65 paise in excess. The v ig ilance  

team has simultaneously contacted and interrogated  

passengers at the station vjho had purchased the 

tick ets  from the booking window at ^ ic h  the 

p etitio n er  \^s on duty and i t  infd^med to the 

team by S ri Jais Mohammad, a passenger that 3 

tick e ts  fo r  Bombay V.T  ̂ piffchased by him^a sum of 

Hs, 4,95 were rea lised  from him in excess of the 

current fare. S im ilarly, on t\jo other tick ets  for  

Bombay V.T. R s. 1.65 on each tick et \vas rea lised  

in excess of the actual fare from the passengers 

and for three tick ets  for K^yan Rs, ]£)/- in excess 

o f  the actual fare v^re r e v ise d  from the passengers 

by the p etitio n er . The vigilance team accordingly 

entered the booking o ffic e  to ver ify  the position  

from the petitioner and to  check the cash e tc , and 

completed their in vestigation  for which they viere 

deputed by the Railv^y adninistr ation. In the course 

of the vigilance check, by the Vigilance team, the 

currency notes v^iose numbers were recorded and 

vjitnessed by the party before hand aad was given 

to  the vigilance k h a lla si for  the purchase of the 

t ick e ts  was found in the cash at the booking window 

at which the p etitioner was on duty, A case waS;-, 

accordingly registered sta tin g  the facts for  further 

action*

r
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That in reply to  the contents 

o f paragraph no, 5 of the % ^ p e t i t io n ,  i t  is  

Submitted that the suspension order was served 03 

the p etitio n er  on the standard form prescribed* 

Since th ^ e  i s  no provision in the Rules to  n o tify  

the charges in the suspension orderj there was no 

question o f  statin g  the charges in the suspension 

order. The suspension order follov/s as on the

charge of memorandum which contains the d eta ils  
o f  the charges.

That the fa cts  stated in 

paragr^h nos, 6 and 7 ®f the p etitio n  are 

admitted.

That in reply to  the contents 

of paragraph no, 8 o f the p e tit io n , i t  i s

senior sca le  o ffic er s  of the Operating Branch of 

T raffic Dep^tment and they are the controlling  

O fficers of the employees: aEtiS-woifeing ef^ t̂he Operating 

^ ^ c h . The two O fficers are inter-change able and 

have the sgme powers. The petition er i s  an Assistant 

Station Master and a s ta f f  of the Operating Branch,

vss^

■
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Tfee Sciaefiul® o f powers contained in tbe 

DisGifliBS ana Appeal Eules, 1968 ind leates  

tiie foswers for d isciplinary action in  

respect of tfeie s ta ff  in  the sradie o f the 

petitionex^ for senior seal® o f f ic e r l  Ifee 

D ivisional Operating Superinteadent and tfee 

B iir isiom l Safety O fficer liotb 1»eiBg senior 

sca le  o f f ic e r s , tke issue o f suspension 

orfier, charges o f meajoranto ani nomination 

o f the Inquiry O fficer liy e ith er  the 

D ivision al Operating Superintendent or
VOlK ^

D ivisional Safety O fficer i s  4m 9tOt» ani

i s  perfectly  legal*

f

Moreover, with the in troiuction  of 

D ivisional syste® over the North Eastern 

Bailway, a ^ocedure O ffice Order Not 1 

dated, was issued fey the C5eneral

Manager, North Eastern Bailway, Gorakhpur 

which provides therein the duties and 

powers of the various D ivisional O fficers  

working under the control o f the C5eneral 

Manager, North Bastern Bailv?ay, Gorakhpur, 

In the said procedure o ffic e

V
. U'--
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Order st  page Hos.3 and 4 the d u t ie s  and respan- 

sitillities of Dlvlsionsl Safety Officer are given 

under the heading 'Dlvlsionali Safety Officer'- There

is a c3.8u,se (1) v/hich provides that the Divisional 

Spfety Officer.and Divisional Operating Superintenderxt 

will exercise control over the working of all 

\ transportation staff for the purpose of disciplinary  ̂

\ action in respect of the item of work allo^d, to them*
\ nwMiH  ̂  .... a»..

 ̂ Nkitaax Similsry» thei-e is a clause C^' 2(o) which 

provides that the Divisional Safety Officer will 

control the Station Mc3sters end Assistant station 

Masters. The Railway Board vide letter Nc,l(Do<il) 

84-H6-6 dated 22-10^84 has clarified that Safety 

Officers, ss distinct from Commercial Officers, 

belong to operating side and there should be no 

objection to their taking^disciplinary action 

against the operating staff like Station Master
i

and Assistant Station Master etc« who perforrii train 

passing duties* it*.-

A copy of the procedure Office orjar Not1 

dated 4* 1969 and Rly Soard^ s letter dated 22,10»84 

are being filed herewith and marked as Annexure No?. 1 

a n d 2 re spe c tive ly •

Any allegations to the contrary ere denied*

8* That in reply to the icDntents. pf paragraph 9 

of the m M  petition, it is stated that the enquiry

G

i
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was conducted and charges v/ers enqiLired by

t;heJSnquiry.,.Qff‘icer...correctly according to ■

rules. It  is denied that the Snquiry Officer was illegally

appointed. The noaiination. of the Snquiry Officer

W8S dong by the coiTipetent authority under the

provisions of ru3.Rs?

5.  ̂ That the contents of the

paragraph N©.10 of the petition as alleged 

are not admitted being incorrect and misconceived." 

It  is, hov/ever, stQ|fced further that the enquiry 

, ' was conducted by the Enquiry Officer correctly

under the provisions ©f rules* The statements of 

all the -witness,were recorded in the
/X

presence of the petitioner and the object!onbraised

b3'' the petitioner were considered and relied by the 

Enquiry Officer? As regards re-examination of Sekh 

Kisrnatdaf it is stated that the petitioner had 

raised the objection before the Enquiry Officer 

who after consideration of the objection of the 

petitioner has given a reply to the petitioner 

which was received by him on 12*7.1982.

A copy of the reply given by the Enquiry 

Officer to the petitioner on 12*7*1982 is being 

filed herev’ifith and marked as Annexurs-3 to this 

reply*
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There is n© illegality in holdiag of 

the enquiry and the petitioner was given all 

reasonable opi3ortunity t© defend his case properly, 

/iny allegations to the contrary are denied.

10, That the contents of the

p ara grap h No. 12( The re is no p a ragr ap h . No. 11) in 

the petition) of t̂he petition are denied as 

alleged by the petitioner* The enquiry was fixed 

for 25*5*iSB2 for the examination of Shri Ahmad 

Ali as a -vdtness of procecution. The petitioner 

attended the enquiry on the said date and left the 

enquiry on his own mthout being spared by the 

Enquiry Officer or mthout giving any information 

”C® the Enquiry Officer* Sri Ahmad Ali attended the 

enquiry at 1*30 p*ii* on 25#5.1982, A search was 

made of the petitioner and the defence counsel, but 

they v/ere not found. Since Shri Ahmad Ali, the 

witnessae came from Bombay, his statement was 

recorded by the Enquiry Officer. After waiting for 

the petitioner for a long time,

O’tssum -fee The petitioner

did not attend the enquiry on 258 5,1982 after 

arrival of the witness Sri Ahmad Ali and the 

petitioner was informed of this fact on 1982,

a true copy of which was received by the petitioner 

on 17«6«l982r

a  E. Wy. Lucknow.
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A copy of the reply given by the

1T5

enquiry Officer to the petitioner on-17,6,1982

is being filed here^sdth and marked as .Annexure

4 to this reply®

11,
That the contents of the

paragraph no.12<fej2#  of the petition with

regard to the narnes of the vdtness cited

by the petitioner are adratted* It is,hov/ever,

denied that the charges levelled against the

petitioner were "^eless or levelled with ^

any ulterior motive.

Sie petitioner hâ . committed a seriousjnis-

conduct by reali£î --g excess money from the

passengers on tickets for Bombay V.T, and

Kalyan Railways Stations* Any allegations 

:  /

to the contrary are denied*

i2. ■
That tSrie contents of the

paragraph no. 13 of the petition needs no
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reply as the chafiges in d e ta il have already be®3 

incorporated in the charge o f memorandum, copy o f 

Wnich i s  ^ready annexed as Annexure-l to the 

Detition*

13. That the contents o f  the

paragr^h no. 14 o f  the s.ai=^petition as stated
Qor̂  -

by the p e titio n er  are not a<initte(^ Beside^other 

witnesses, the statement of Shri Ramesh, Vigilance 

K haliasi dated 12.7.3982 proves that excess amount 

on fare o f  tick e t for Bombay V.T. piffchased by the 

said k h ^ la s i  was realised by the p etitio n er .

A copy o f the statement o f ShE*i Ramesh  ̂

dated 12.7.1982 is  being f^ e d  here^th  and m^ked 

as Annexure_«;̂ '^o th is reply.

I t  is  denied that the Respondents attempted 

to act i l l e g a l ly  in framing the charges, i t s  

investigation  and ^ r iv in g  at the conclusion fo r  

disciplinary action against the p etition er .

14. That jstiE in reply to the

contents of paragraph no. 15 of the petition, 

it is stated that a first information report mm 

lodged by the Vigilance Inspector and a copy of the 

Same was provided to the petitioner.

o'̂  ‘
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25 That the contents of the

paragraph no. 16 o f  the
by the p etition er  are not admitted^ be lug incorrect 

and misleading. I t  is  stated that the witnesses 

referred to  by the p e tit io n ^  to the examinaticn-in- 

ch ief did not sta te  that the train had l e f t  the 

station  and vras stopped at the s ig n a  \hen he i^s 

interrogated. I t  appears that in the crosg examina­

tion , the witness mis took the facts and sta ted  

oth er^ se in r e j e c t  o f  the time o f the interrogaticD 

by the fig ila n ce  party. The correct fa c ts  are* 

already contained in the f i r s t  infoiination report 

lodged. The fa c ts , hovjever, remained that the 

passenger was charged excesg amount on fare by the 

p etitio n er . The statements contrary to i t  are 

denied.

16, That the contents o f the

paragraph no, 17 o f  the p etitio n  as stated  

by the p etitio n er , are not adinittedy^ The f i r s t  

information report contains position o f  t\o things,] 

one re la tin g  to rea lisa tion  of excess amount of th< 

fare o f  the tick ets  and the other relates to the 

fa c t o f  checking the cash ^ th  the p etition er  fl̂ omj 

the sale proceeds o f  the tick e ts . The facts have 

be03 cou*ectiy stated  in the f i r s t  Infomaticn rep| 

and i t  is  denied that there was any u lterior moti^
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17 Tfeat in rsply to tb© contftnts
/S'

o f  f® titio 0 j

i t  i s  s ta te s  that Sferi Atmi A li » 

witBess was e a l le l  on 2 ^ ^ 1 9 3 2  for  

giviisg ^ is  stat«®eBt and the p etition er  

was a lso  iKfoffeei of the la t t  fixeS  

for eisquiry aua to cross examine the 

witoess* Ifee f e t i t io s e r  altfeougfe

attended tfe® enquiry * l e f t  tbe

eoquiry *b« on bis om  witfeoat the 

kaowleage of the Enquiiy O fficer ani. 

without ha" îng ^een spared the 

B^quiiy Officer* The w itness M i  

a r r i^ a  a t 1i3© ? .« • the Inquiry

O fficer anS h is  statetaent m.s recorie i 

T^efore the Enquiry O fficer a fte r  having 

searehea ani waited for the p etition er  

for a long ti« ee  The p etition er  was 

inforeiei o f  th is  fa c t v i ie  le t t e r  i a t e i ,  

^ l^ ie lfS S  as eontaifiei in Anoexure * ^ 

tT*thia reply, iny a l i e  gat ions to the 

contrary are ie n ie i l

^  -  ̂ , , U ’‘'“

$s 12 Si
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18. That the contents of the

J .

ir-jf

paragraph No«19 of the s ^ t  petiti©a as alleged^ 

ars m t admitted» The statement of Shri Ramesh  ̂

Vigilance Khalasi, b copy of which is Annexure-5 

to this reply proves that the petitioner had 

realised sn excess amount of the fare on the 

tickets purchased by the vigilance khallssi.

That the Qontents of the 

paragraph no«20 with regaitito o^^^xare- 11

to the peti4;i],on)is only admitted. Rest of the contents

of the para as stated by the petitioner are not admitted 

and^denied*r Ho’ĵ raverj it is submitted that the petitioner
I

has substi^ted pages from the Daily Trains Cash(DTC) 

book Sind made interpNations in the original entries 

to 3fe: cover up the shortage of &• 137* 15 found

in the Govt«, Cash. This was proved during- the enquiry*

A photo copy of Enquiry,report is anne.xed and marked
\i

as Anne5?ure-6 to tliis reply*

20* That the contents of the

paragraph ho«21 of the petition as stated by the 

petitioner are not admitted and are denied. The 

Enquiry Officer has given his finding in this 

regard and has stated in arriving at the concl^^ion 

that the original binding of the Daily Train Gash Report 

(DTG) has been rese^nn with different threads and the

,.tN
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21, 1
entries made were not identical*

A copy of the en.qu.iry report of the enquiry 

finalised, by. the Enquiry Officer on 17.S. 1982 is 

being .filed herev;ith and :.iarked as ĵ nnexure-S to 

this ■'

-I

21, That vdth regard to the

conte.nts of paragraph Mo«.22 of the petition,

filing of the v/ritten dated 5*8,1982 by

the petitioner is adnitted. However» the points, 

raised in the said v/ritten argument are not admitted 

as they have no substance*

\

22« ‘ That the contents of the

pa,ragraph No#2.5 of the petition are admitted.

The petitioner is posted' and working at present as ■ 

Asstt,Station MasterCp̂ j# 1400-2300) at Jarvval Rcsed 

Rly. Station®

25* ■ That the cô ntents of the

paragraph no. 24 of the «^^petitio a  are adoiitted 

except that the order of reffloval from service v/as 

issu6<^uddealy» The orders of removal were passed 

and issued after issuing the cherge-memorandaTi, 

holding of the enquiry and'after affording all 

reasonable opportunity to the petitioner to establish 

his bonsfides* Any allegations to the contrary are 

denied® ^

i-i
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2*f. That the contents o f tfee paragrafh 

l o . 25 of the p etitio n  as a lleged  ly  tfee 

fe t it io n e r  are ien ie l«  I t  hag already Iseen 

stated  iD faragiaph No.7 to th is  reply

that the D ivisional Safety O fficer i s  an 

AGffieer o f the senior sca le  o f the Oferating 

Branch and i s  vested with the powers o f control 

and adm inistrative functions o f the s ta f f  o f 

the Oferating Branch to which the p etition er  

belongs. The D iv isional Safety G ffi(^r i s  

thQs a coapetent authority to pass the order 

o f resoval froia service o f the p etition er  

and the orders removing the p etition er  fmm 

service are v a lid , le g a l and in  accordance 

with the provisions of the ru les o f the 

Bailvay a ia in istrationV

— 1

2 5* That the contents o f the paragrai^

Ho*26 and 27 o f the p e tit io n  are denied 

lieing BiiseoBceived. The D iv isional Safety 

O fficers of the Operating Branchy of the same 

rank^scale of pay and have powers of the 

a d ein istra tiv e  control over the s ta f f  of 

Operating Brandi# The O fficers posted to  

the said two posts are inter-changalsle^

Since laeisorandue o f charges, order noaim tin g  

enquiry o ff ic e r  to conduct the enquiry & orders

.,tv
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removing the petitioner have been passed by the 

Officer of the same rank of the same branch v±?-,i= 

Divl.Safety Officer, the instructions of the Railv^sy 

BoaM referred to_ by the petitioner have been Strictly 

followed in the case of the petitioner. The charge 

memorandum order nominating the Enquiry Officer and 

orders of removal from seryice have, been passed by 

the competent authority having ppv/ers to pass such 

orde rs and the re i s ̂  no ille gali 1 .̂ in the ̂ ĝame. Any 

ellegations to tlife contrary are denied#

26* ___  _ That in reply to the contents

of p a r a g r a p h  no*2 8  of the petition, it i s  stated

that orders of removal from service of the- petitioner

dated 8»12«1^2 is effective from the said date a n d l ^ f ® ^
..........  " ;  • A

is not legally entitled to continue upon, the post

or service but the petitioner has been allowed . .  ̂ _  . . .

duty ând jie^is being paid salary f rpm month to month 

as'^^tOTTTigh'Court has granted the stay order__ ---- -------- ^

dated 22* 12, 1^ 2.

27. That the contents of t he,

paragraph no*29 of the .petition as stated 

by the petitioner a:^ not adm îtted. The orders 

of removal froo) service of the petitioner are
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leg a l and in accordance ^ th  the ru les . The 

p etition er  had a lte in ative  remedy before the 

D ivisional Railway Manager, North IP stem  Raii^^y 

L-asfea-r Junction as contained in p^agraph 5 o f  

the orders of ranovai, copy o f -tR̂ ich i s  annexed 

as imnexure-12 to the p e tit io n , and that being the 

statutory provision, the p etition er  has since  

not Submitted appea«l to  the Divisional Railvjay 

Manager, the p etitio n  is  not maintainable aaaai being 

pronature is  l ia b le  to  be dismissed on th is  

score Slone i,rf.th sp ecia l costs to the Respondents,

28* That the contents of the

paragraph no, 30 of the p etitio n  read ^ th  

the grounds thereunder are not admitted. The 

grounds taken by the p etition er  are not tenable 

in law.

29, ^ ^ ^ t  the p etitio n er  is  

not e n tit le d  to the prayed for  in the

p etitio n  and the p e tit io n  is  l ia b le  to be 

dismis ged.

I13'

V e r i i f i c a t i o n  . _
........................................... .... Sf. PIvi Safety O

M . E. '

X, cJLjrjv— aged si3 0Ut 3^  years;

s/o S h n i’ ~ J  ■HOiilng aS'
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in the office _̂ of Divisional Railwey Manager, 

N.E.Raiiway,Lucknow do hereby verify that the 

contents from paras 1 to 2 true to my 

personal knowledge and those,of parsgraphs ' 

from 3 to 27 are based on records which are 

believed to be. true; aM those of paragraphs 

.29 are based pn_ legal advice, 

^^pthing meterial has been concealf^d. .So helo 

me God*

•N

Date___j3^^. =^0

Place

.no

DWCmii

r
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l ) t r i l ' l ( " S  l i / l '  l i xS ' J Ml i OMA i l .  ;-;i l i ' i ' U ! M  t ' i ' M

s'
V -

:■. . r ol’ liicRTRT̂sK̂lllij;,■̂■̂■ 
l i' l  ,' i'V l,'>'v-,i.)ii;;.l 
• .'. 'i, ■‘ ' .-KiA r'i, for.i. ll
,• ' . ; ■■.■ :I"'j.'i.' i.'.rsiiji;

i

j.;ii, |i (iivi.siun wi l l  I-'.; p l a w l  ui . ' l !  )- i l i . '  ; n ! i i i i n i ; ; l ' Ti l i v r  rhairM.-u i  :i
t i a l i v c  : is  ( l i e  I i m u i k i I !!i ;  v . „ .  I;.
A v . i - . i . iu i  Ol!i(;i,:i'<. i i i”c!!:!r!.-c o l ' a l l  l.lu; v:in' i , i i .s h n m c l i c s  ;il pirsL-nl^ o t n M i i i t i r i  
v . o i k r . h o p s .  S t o r e s  d q i o i  a n d  M. 'Curi iy b ! ; t i u : h c s .  ' riii.; Su>Vi  n i o : ' , : .
C k - i i c r a i  iV!aj i aL' ,or ror  l i i c  o v r i  a i l  w n i k i n ; '  <>r ( 1 , <-Di vi s iun  ; r.ox o i i i  ■ ■
] l t : a d ^ ^ ^ l ) c ! ; ; - ^ i l ^ c l ■ | t s ! > M  cl l icp^i i l  i l i s c l K . r . M - u l ' I h c d i i l i c s  a n - l  i i i n i ; u o - >

■ - n j c t  n f  n u i i r c r s  b i i l l i  \ v i ( i i i n  a i uJ  lx' .y*)nM i l i r i i -  p r / w c i s .  I h o y  wi l !  I’o ■
b e  w t c n  ii ' f:  var ionV,  < i c pa i in i t ; i i l : i  w u r l . i n i ' ,  n iH. l r r  ll iv.ir l u l i m n i s l i a i i v c .  ' n n i i ; . ! ,  
r n ' l c n c i  l i « ; v  w i l l  l ak i -  < i r a s i o i i s  ai l j i i . l r i i . . " ,  H h; i r l a l i v c  i i i i ( i u r i M n c .  i t lMl ic  h 'M*" 
n i n ' ! : ; ’ a n i t  \vi l i  i i a t v i t a l i v  u i k . ;  t l sc  ic: . i )<M,: .n, : l i iv I'oi'  l l i a r  I n  ,■
U' f cv  U k - p i o b ' l c i t i s - l o  Ih . ;  i l c a d q i i a r u - i  . (o  l iu-  d c p a r l n H - n l  o i  dc p a i - , . ;

 ̂ ' a r i m i s  twuiis l b r  a ; n M d c r ; , , l i n : i  rc!a i i : ;y:  i h c d i l l c r c r U  d c p a r u u a i l ,  w n h
i i r c  r c c . : i v j d  I ' r o m  i H c  1 i c a d c j i i a r k a s  o t l n :c ,  ! l n ;y  wi l l  e n s u r e  m i p k a i i e n h u k - h  i.',

N o r m a l l y  w i l l i  U u i  T o r n i a t i o n  o f  ih' .;  ! > i v i ' i o n s .  a l l  I h e  D i s t r i c t  Ol^n.•cr^ 
p r c t i v c  d i \ ' i s i o n s  wi l l  b e  l o c a t e d  a t  t l i c  ! , ) ivi ; . iuj ia!  1 i c a d q u a r l c r ; ; .  i n  s o i i i c  r ; ; -  
o f f i c c r s  r o a y  h a v e  t o  b e  h c a t ^ ; d  til; o l J i c r  M h ' c i l i c d  poi i i l s , ,  c i l i i c r  in i u i b l i c  m u  x- 
B u t  t h e s e  o n i c o r s  w i l l  f c r r n  p a r t  o l '  t h e  vii'-i.-.iuu c u n c . a - n c d  a n d  w o r i :  i m t i c r  !:i ; 
c o n & j r n c d  a n d  t h e  D i v i s i o n a l  S u p c r i n t c n i l c i i t .  A l l  w o r k  n o w  d o n e  j n t l i c d ^

D ivia„,«J ollicB.. >,0 N .„ i V !S lO N A U S E I) V M T S  ■ i  . . . .  ■

T h e  S t o r e  D e p o t s  a l  I z a l n a r . a r ,  G o r a k h p u r  a n d  S a n i a s t i p i i r  w i l l  c o i i l i i i m -  h . h>.- c o i n  r o l l e d  f r o m  t l i u  M e a d -  

q t i a n c r s  o ”n i cc .  a n d  w i l l  n o t  b e  a l i ' e c h x!  b y  l i u ;  D i v i s i o n a l  S y M e n i .  j

. r . I ■■■;. 1. V.- .’ ‘

■ ,M'  ' c . i l x i ' i ! , ; c o k ) r ' i i n u f i O ' i
i \ i i  i i iai . ter;* Vvitlim'  t h c i r  c o r n -  

. I >ii'. u ( s  o i '  I l ie ({ilVefcnt d e p a x t -  
i - . . v u i i i . h !u - : r  j i i ' wv r s .  t h e y  wi l l  • 

. ' i i : .  Vi, r p i c - c i u a ' j i i  t P c

. t e n ! .  i >
V

a l i ’iii 111C r----

■■■■. u:h1 o r  lo r  :.h/)k: r .n ; j  ce.
: n r  in ad tn in is irr i i ivc  in;-f ' . 
i. iiiiilol <>r ilic tl ivis'ional oli;c.’r i ,  
i ti'iclN will he lTan:.fcrred to  r,h,-

■■hiip'. a(  ( i o i a i  l i f ini  w i l l  c o f i -  

i o f  d t v i ' ; io i )ah ’s ; ! t i on .
S i m i l a r l y  t h e  d i l l ' c i v n t  W o r k s l i o r i - .  i nc lMi l in i '  I h o  l i r idj ' . e  a n d  Si ; ' , nai  W u ! :  

t i n i i c  t o  b e  c o n t r o U a l  I ' rorn t h e  i i e a d q n a r l i r ; ;  a n d  w i l l  n o t  c o m e  w i l l i i n  t h e  a i n h

T i i c  S e c u r i t y  D e p a r t m e n t ,  a l s o  w i l l  no; ,  b e  i n - c o r p b r a t e i i  i n  t h e  D i v i s i o n a l  S. l icinf; ,  ' H i c  d i l i ' c u ' i i l  S e c u r i t y  
a n d  A s s i s t a n t  S e c u r i t y  O U k c r s ,  h d w c v c r ,  wi l l  c o n t i n u e  t o  m a i n t a i n  c l o s e  l iac. - .m w n l i  t h e  D i v i s i o n a l  S u p e r i n ­

t e n d e n t : ;  a n d  w i l l  s e e k  a d v i c e  rcgar<i in: , ' ,  ^.e^. ltrily a n d  cofT.nate p r o b l e m s .

J :
4. Ji-JilVllSK'niNAS'.

T h e  D i v i s i o n a l  S u n c r i n t o n d o n t  w i l l  hi ;  a s s i s t e d  b y  a, n u m b e r  o f  D i \  i m u i m ! m d  A s s i s t a n t  O l l t e e r s  t o r  j t h e  
v a r i o u s  t e c h n i c a l  b r a n d i e s  o l ' d i v i s i o n ;  t h e  s i r en:} , th  o f  t h e  ol l i eer . s  b e i n -  c o i m . i c n s i i r a i e .  \ y i t h  t h e  q u a n t u m  o l  

- x / w o - k  o f  e a c h  d i v i s i o n .  N o r m a l l y  t h e  Divi - ' ion: , i l  S u p c r i n t c u d e n t  w i l l  b e  a s s i s i e d  l>y t h e  l o l h n v m g  D i v i s i o n a l

\ O f f i c e r s . -  __________________________ ______ _________________________ _

SI.
N o .

D e s i i r n a t i o n  o f  t h e  D i v i s i o n a l  O l l i e e r s . A b b r e v i a t e d '  
. C . ) d e .

D i v i s i o n a l  O p e r a t i n g  S u p e r i n l . e u d e n l  -

D iv is io n a l .  S a fe ly  O ificer ,-------
• \

3 j D iv is io n a l  C o m m e rc ia l  Su per in ten den t .

,2

D O S  

... i D S O / D | S O :

,5

6

7

8

9

10

D i v i s i o n a l  . i Zng i nc c r  ( a n d  a  s e c o n d  > )1 :N  il j u s t i l i e d )  

D i v i s i o n a l  S i g n a l  & - T c l e - c o m m n n i c ; i l i o n  E n g i n e e r  

D i v i s i o n a l  E l e c t r i c a l  E n g i n e e r  

D i v i s i o n a l  P e r s o n n e l  O f f i c e r  

D i v i s i o n a l  A c c o u n t s  O f f i c e r  

D i v i s i o n a l  M e d i c a l  O f f i c e r

1
D C S

:ed) D.rvfli

,d i : n

!
■ D S I E
1

D E E

' D P O

D A O

D M 0

,1 i!>.e. d i v i s i o n  w o u l d  r u n c l i o nT h e  D i v i s i o n a l  a n d  Assi . - . tai i l  O i h ,  e i ' .  o f  t h e  v a r i o u s  l e c h n i t ' a l  b r a n . i i i , - .  m . v o h . u  w u m u  ti ihl.i h )ii

■r" T e c h n i c a l  A d v i s e r s  l o  l i u ;  D i v l s i c . ' ' : ’H > ' e r i i i l e n de n l . '  ' V h c y  w o u l d  o n  li. .; -.".u- i r t n d  b e  r o s | ! o n . s i b l c  t o  i ho '  
D i v i s i o n ; : !  ’S u p c r i a l e ; i u e n l  t o r  i h o  <l:n . l a y  ; ' . ; n e r a l  aumini . s i i . - i f iv. . -  w o ; ' .  «.r r j s p e e t i v e  d c p a r t n i c n t s  : i a d

o n  li'v'  o t i i e r  t h e y  w e . u l u  l ie a; ' .s'>vei;dii> I' l' . i r  i l e a d s  o l '  D e n a i l n . e n l ' - .  u n '  ili i n  w o i k  i n  ti)(.‘j r  r e j p e c i  
I ' l ve  - u - ^ ’ in  ; i c e o n ! : . i ! ( Y  w i t h  i h e  r . - ' i - y / i ' i , c c ! i \ e s  i s s u e d  b y  t h e  i h i s  ( J i i i e e .  I ' J i e i r  r e ? a ( i o n s L j |
* ^ i i i , i U i i : ' l ! l v i s i o n a i S u j a i n H e n d c n (  w i l l !  ■ M i i J !  t o  i h a t  o l ' i h c : !  J e a d s o f D - i . ,  m .,.-!.!:. w i l l ,  i k e  < i e n c r a i  A - i a i U i e r l

Sf
Ov'' ,
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i > , ! , ,  i M v i M o i t n l  -At Ml', l in-  l>ivr . ( .HVil  ‘ Ml,. .  , . in I Ik  v , u .

- .,- i)i---.t(,|i:il < MH' : i': =t!'M'>-M'll' ■' ' "  ,,
'  ........;  ■ 'a i : .1. n .v i .M n . t i 'u i . !  a . . .  i ,,ui n i i , , . .:. .-.ni. ....■, . m i

V i -, ,,., „cr, 'U .;l  ;t'at':!i i<» !l.i-in. 1-<»I .;.: li ' i.ltm.Mi. ' ' ,
, , , ‘,1 ;.,i (•...-OUIIIUM 11.11 ' .M)jci-.Ui..n ii'yi.. i '-/j ' ' ' •

j,, thi',U*rcCiioj., l..wovcr,iholic!|. : iI.- .. ... •■
(7 i Opcr:iliR-J; S u i i e n n i m k i - ! -  i;o l.)lvi:.!<m;i! Or-'-';

S ' S . n , ; ; ; ‘S " S ^  a  „m l ,.n a; .  , „ . n „ c r ,  L ,bdl,i ,» .  a , , ............... .  ̂ ^

,i;,i ' •■
(,,) W o r k i n -  o r ': t :U ion>  a n d  y a rd s  o f  n n i o r  ni;u-s!ullii.!;; y a M ;  nnd  l I ' i

(h) T im e  T a b le  a .v l  intiii a r n i t . ; - , : m r / i i ;T u l mchulii .' :,  •li.iv., -; '•'

(/) i'll̂lllr. inil. i, ill i.OllMlll-lil'lil willl I). M. !'.

(/() IViiiscinr'' l>. M-' ■

(///) Evoiul.iiiu uf I'lov/cr phi'r;,
(c) Speed ot' trains and dcfciitionN, otc.

(d) D istrihiiLion a n d  ii itorcluuige oC I 'o .ic lung a u d  t-.-'ods s lock .

(c) T u r n  r o u n d  o f  :;tock u iid  iri-c;',i<larii.ic.; iii use oi &!.ock-

' (/■) I t o t c i c t i o a  in lln- boolciu;; u l ' I " -  a n d  co a d n n p ,  Lra.lli^ and. .M . ............... in  ^ - jn iu a iu . . .

t h e r e w i t h .

■i,
(;[j) S u p e rv is io n  o v e r  G u a r d s ’ lu ,o n i .

\

■ -----------------

• ' (/,) All o t h e r  o p j r a i i i n ;  m a t t e r - ;  o f  liv '  ! M v i ; i o a  r e g . i r d i i i -  .n )'.v..i v m 1 ......... -  ' ’" I ' - i  ’•’>' i'>-
q u a r t e r s  o i i i c c .

( I ,  V c n u c : 0 . m .  \ ; ; ; , » l . l i i o o .  A I I . k  - i n . - i .  A l | u . i , u e a l  .*1' all ■ , ,1. m l  . • ;i ivj l .  ' . ' i . M u r M . -

UlO DcpiMlllir 'dt,
( j )  iM rlia iuo li I'-y <,> ; niMnincltiill. r u i v i i a -  o f  iraii .  . I '.''.'. • a a  i in

c t c .

■ ( k )  W o r k s  P r o g r a m m e  p r o i i o s a l ; ; .

( 0  M o v c m c a t / t r a n s b i p m c a t  o f  o v e r  d i m c n t i o n c d  c o n s i g i i n i c i i b  i j i . u  i:;* .! a c t i o u  r e g a r d i n g  

s p e c i a l  t r a i n s .

- (;?i) P r e p a r a t i o n  oF S ta t io n  W o r l d n e  R u ics  jo in t ly  w i th  Uic Division,-J S. OiL^cr.

j/'Ui) D O S  a s  well a s  D S C  w iii  e x t . t . < : < i n t ) ' o l  o v e r  all tr ;; i i ' .n ;-rtau( 'n  i.> . I'rv iu i r rn s o  of c ’.i- 
\ v /  ' c ip l ina ry  a c t i o n  in  te s y c c t  oi 'Avirk: allotcd. to  th e in .

{ l i )  O i v i s i a a a l  S a i c t y  O n ic e r .— T h e  chUi.’s oi’ D iv is iona l Saii’ty O lliocrs  w . '  m ’ u a v r  n - i a  b - a s  fo llows

(a) A t te n d in g  site  o f  a c c id e n ts  as  ruLd v/lien necessary .

(h) E iiqu ir ies  in to  a c c id e n t  cases  a n d  i ni i i a i i ng a c t io n  o n  rocn:i)nK:; ! , r , v; 1,1 I.y r . ; !qu iry  G ; : r ; -  
initLee at dilVerent levels.

( f )  P ro c c - s s i i i g  a l l  p o l i c y  e a s e s  e o n e . a - r . i n g  s a f e t y  a av i  .sii.biiii'-v.inii wi':i,il i . -n i ;  ;!- i . i J  ; . i ,ni", t jcs r cg a r v ! -  

■ i n g  a c c i d e n l s .

( d )  K o l d i n g - o f  A c c i d e n t  P r e v e n t i o n  M'  ; c t i n g s ,  s c r u l i n y  o f  i n i m i U N  <:•. - \  "  • P  vv. : : - . r : .v:  M e c t i n r - :  
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•MO ••«»«• âM fM '
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S l S 2 B m l _ A y & 3

lo

H»3«L3.X
A.a.M../aB,

Suln. Sekh Qismatdar P .¥  recalled 
for reexamination.

In reference to yoar application submitted to 

E .O .dated 12.7#82 on the above mentioned subject, 

it is to inform you tiiat re-examination of the 

prosecution witoess is ■perraisseble under DAR Rules ' 

and for this purpose the PW can be called again 

during the course of enquiry, ^our objection not to 

call the PW again for re-examination is not 

justified* Hence it is over rule to meet the end of 

justice*

Re ceived 
Sd. 

H.S.Lal 
12.7,82

o r o

0''

sd» H.M.Mehrotra 
£•0.

I
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AlTOmiRB> U § Q

lo. LD/SS-CA9/27/81 Confidential

Office of the G.M*//\rg 
.Sri H.S. Lai (a?S) En|diry Branch
A* - S .M .  /  UB- GoraMipur.

- ^ 1 1 /  3D, 6*82

P.of: Your application dated 17, ;3.82 submitted to E.O 
during the courese of Enquiry.

Kindly refer to the contents of order sheet N©»IInd 

dated 25.6*82 received hy PHM you today. You \^re not 

spared on 25.5.82 in the ofter noon and is/ere requested 

to atteM the enquiry as Sri Ahmad All passenger (p|0 

reported to E.O, at ahout 1 .30Pm after the enquiry was 

closed in the fore noon. But you dM not attend the 

enquiry alongwith your defence counsel on 25. 5.82. As 

the P.M. had come from the longdistance and was lurking 

in Bombay his evidence \vas recorded and you were given 

SffsT apportunity to cross e:samin him but you did not 

attend enquiry and f$.le6javjsy» In this way you have 

matiage to evade the enquiry x4 thout being spared by 

the enquiry officer, t̂ owever as a special case

xstax efforts will be made to call for the said 

prosecution witness in the enquiry.

H.M. Mehrotra 

Copy to Divisional Safty "Officer W.E. Rail way 

Lucknow for information and necessary action.

. Jd,
( H.M .Mehrotra)

E.O.

Received a copy of letter Io.LD/ss-e/vig/27/91 

dated 17.68 82*

H • S»L al

S,.0W’.-5- , , ,

17.8.82 ■'
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DlVI3I0HAi.flAffl HO.

/ Hel^i:inrlQr the Servant /(I), A .

Disolpllnar; Autiiorlty 

Mauscart lUy« Kraploye© 

Defeiwo A sstt. ■

Inquiry Officer

I .

if. S. u i ,  ,a3ivn». ,

M, Husali'i, ar.-l, FA .'5.-CA0'® Oi'fl^
G?CP.

H. M. }dehrotra.

1.1 Article of charge aitainst tbe a o a .P A e 6 „ j i a j emploj.ae,

ohri flarisKankar Lai while working as ASM and 
performing 16 to 2^ hours '^nty at Bridgmanganj station
on ie .l .S l  failed to maintain ai/Solute Integrity, devotion to 
duty and exhibited‘cond'u;; t unbe^oniing to'a Railway servant in 

as muc h as : • , ■ . .

i) he realised ejeess money on sal© of.tiokets for Bomhay 
V .T . and t^layan stations from passengers B/Shri Jaia llohd and 
^ ^ d  All and also from 3hrl Rameah .Khalas^ vigilance for his 

"'^s.onal gain. :

i i )  he sub!§-rtit\ited pages from'the D’H  book and made 
intsrrpoiations in the original entries reoorded by other staff 
to oovQr up the shortatie fotmd In the Qovt. oash duriaii th© 
3Ui*nrlse ohe^k rjondrntod by the vlgilunoe as per details l U m  - 
la the stateroent Qf Imputations. , . ,

Thus by the afaresaid anst Sri Harishankar Lai Rj ASM 
committed misoonduct and thereby contravened Rule 3(1) (i ) ,
(ii) an^ (ill) of tho Haiaway Borvloes (dondtct) Ruler., 1966.

3 tacement of impDtatlonsiJi ii'n III! » »ii " »i  . . Will** i«l .

' i) , j'lemo dated 16,1.81 drawn at Gorakhpur will prove that 
a test check was proposed at Bridg'Hangan^ station on 16.1.B1 to 
•^oalirmthe information rogarding e>toQSS' realisation from 
passengers and to catch the culprit r$d«handed. They deployed a 
vigilance do-ioy Sri'Ra.Aesh instruoting'hira-x to purchase, one 
ticket for Bombay^V.T. ab the t̂ rae of 185 'Up .train on 1,6,1.81 
and for* thiS’ purtiose he (Sri Raraesh) was glvoia an amouht of 
a,7ii,00 in GO notes of different denominations and‘their 
numbers were noted in .the' said memo.. • „

ii) ' Su,TOrlse check ’Drofortna dated I6»1 .8l duly, signed by' 
>̂hrl H.S, Lai and counter signed by Sekh Qismatdar SM/b:4J. will 

prove that the cash and accounts with'Sri H .3, -Lai was checked 
uiuj a'*sum of ''%137.15 vms found short ,ln the Oovt. cash with 
tiim. It will further prova that M.S. Lai had not declared 
ills private cash with Vii’n. It wXll also show th0.r<?asori for 
atiortan® in aaah Wfig due to thfft faat that ho 'jou3d not
rualioe fare frofn the? paByf?WK®ra but isauod tickets to them 
and no wou3.d make good.' th@ shortage from ,his poalcet in the 
morning, * ' . - .

>;? pnt^
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. iii) Statement dated 16J.*8l of Shrl Ramesh l^alasi 
yig;ilatice dravn lii the hancl writing of Brl R.R. Pandey,ASM/fl>U 

joint p'rooeeding will prove that he demanded a ticket for 
iî iL\yy V.T, from the K3 on duty where upon B} on duty de'/idnded 

fi,'om him, '-ie paid a sum of "•*69,00 to the B:; and'the FJS 
, jj,avy him ticket No,03740 for BI3VT and returned 36 paise to hl̂ n. 

It will also prove that tho prosileided 3 GO notes of orie 
d'aiomiriatloa and 35 paise wWtj+r reiriuined with him after purchusc 
or tirjket out of ’̂■,72.00 given to him for the'purpose. It will 
lurUiur provQ that tho iiuinljoi'r of (if;) hotefj i.na''*© over to him w.-ia , 
wi'itt.oa on 1% niymo whJ/jh was aisinad by hloi ><md tbi,  ̂ ifiamo wua ' 
wlih thy 1C V.IM, it vll.l cilfiQ prove that Brl’ fiân }(ial0sh,khaia!Si 
vijiiance was behind him (Sri rtemeah) 'at -the tlra© of punphase 
of tiaUeb by him and 'that nc other amount Va5? found with him 
e/.'jept au3,00 and paise 38, - '■

Iv) iitatement of Shrl Ham Kwlesh dat§d 16,1«81 reoorded
by bhri luR. Pundoy* aBK/IMT In i joint dwted

will proyi! iliat Hit was proaant behind t̂ liri Î At/iQah ut 
11*0 lime of purohuao of bijk^t and Shrl Hamsah enquired the 
fare of a ticket for BHVT from the 13U and the ,B3 had told him 
the fare as K 68.6& Shri I-lamesh paid ''''»69,00 to the B3 who 
returned 36 paise alongwith a tioket,

t. '
v) Proceedings dated 16,X,81 in the hand vrriting of '
^hri U.R, Pandoy^ aSjM/BJ  ̂ duly Signed by the Y ,l 3 and station 
stuff In^jludi’ng Bhrl H .S. Lai H) ASM will prove that all the 
lU^i^.oo whioh were'given to Shrl H.S, Lai B  ASM by the 
VIgiliinoe decoy Shri Ramesh as prio© for one tioket for Bombay 
V ^ .  No,03740 were re^xoyerod from the oash of charged employee 
arttf numbers of each an'd all currency notes amounting to ■’■,69.00 
vere the saine as noted in the Memo, Since while. Issuing the 
tiaket/ for BB?T to Vigllan?se decoy Shri Ramesh,' K3 returned 35
paiae^to him after reallsijii2 ’̂,69.00 (imputation no. (iii) as
su3h the recovery of "'*69.00 from the Govt, cash with Shri
H.b. Lai conclusively proves that ’'".68*66.was demanded and
accepted by the charged employee against the due fare of 
H:«67,00 and the Illegal '©̂ Kiess money of ’-’,1,65 was recovered 
from his cash, • ' • . ' ■ ,

vl) llndorsement dated 16,X.8l of Shri H.S. on the 
Joint proceedings dated 16„1,81 will prove that PCJT No.03740 
was Issued bv him and the statements recorded by Shri R.R. 
Paiidoy, aSH/bmj w@i;e oorreot and |):iat the GO notes amounting 
to-*̂ «-̂ >9,00 as detailed in th*s M®rao wer@ reoQvered from his 
oaslift ' ■ ■ ■ , ' ■ '

■ ' ' ■ ■■ ■ ■ , ■
vii) l-iok̂ t No.03740 ©X, BW'to BBVT will provd that it
wati u iJnd 03M tlakat with ordinary BHT to .UN and the 
fare printed thereon Is no oorrsction In the. fare
Was made by the charged employee with,Intention to realise 
@X3e3S'in booking* ■ ’ ‘

viii) 03 notes amounting- to, B'.'.69/- as'numbered below will
prove that these were recovered from the cash of the chargee\ 
euyioyee and that these' are the Same- as rioted, in the memo dated
16.1,81. . ' , ■ , . .r

a) One Qa note of ^-,60*00 No. 4SF-9/4449. ■-
b) One GG note of ^'.lO.OO No.568-3707X6,.
q ) One GG note of 6,00 No.664-807580,
d) One Ga note of '^*2.00 No.69Q-811630.
e) t a  2 GG note of '>^«1.00 Ho. 99IV667418 ,and' D.526860

■ '  ̂ ,3^

-s ' , . . \



StateikAt dated 16.1.81 of Shrl Jals M o h d .(Passenger) ^

rllo'*d®d by s S  L  1  Srlvast;ava; Ouara 186 Up In^reseno®-

p|id r,..6B.66 on eaflh tl^kat^on k /
dSe fare of P>’.67,00 on each tlolcet. It will alao snow

îyfisl̂«b̂f.e*ŜSfaf of ̂,r? l!i!Tariloaflf P?ovS“ that
hfe -wua unable to face the truth as stated by tho p^ssen^er 

tiud any how he avoided it . #

1) statement datad 16.1.81 of^the pa33en|er Shrl |*™ad 
111 recorded by Shri B. H, Srivastava, Guard 185 Up in presenoe 
i f  6e“  KlsmatLr, SM/bKJ will proVe that “ ®er puwha-
L d  z tickets no. 03737/38 foi' BBVT and 3 ticlcets, no.036|b/a8 
For l l a v ^  station and paid ^-.342.30 to the R3. on demand 

LraiSt  t ^  due fare of -.329.00. It will
L a ia l  of Shri H.S. Lai to interrogate the pksSenger when ,< 

ponfronted with him. .f* ' ■ : , ‘ '

Ti^ Pa'̂ e'̂ 's of D'C eiim-surimary book of B’/J station for
the oeriod 1 .1 .81  to 20.1.81 will prove that 9 tl&kets for

J31.WT from No.03732 to 03740 m ]  o T
I r.Jill ruK03680 to 03694 wt)r@ boJ4  in Hnd ,

UI.I.H). .«I1(5 is w n  of ».137.X8 W «  to«tt«
KxatuUviitiotH Of this bOirK Wl,l.l flhOW that 'th<® ?
booHkud been aubstitutad to malfe ĵ ood the
i u e ^ v t .  cash.on 16.1.81 by showing 3-2 t t o t 3 pf Nepalga^ 
mad Station No. 19261 to 19272 as over, issued on ^^ .1 .81 mid
• 1 cj/'-i hviuHin<?i'mflnts in the Sale of sonie sv^ations. Tne su-dsuI** 
tutioa of pages from this booV: are proved from the facts shown 
\ . *1  ̂b\ f . #1 • ' .bo low

a) The original bindln?, haa been disturbed and the book has

bean resewn with dlfferont threads. m-' R„„k In
b') 'L’he oersons who made entries at page one of

elch^-shift on 14th., I6th an.d lelh., J ^ u a r y , 1981 d ^  
not make eJitries on 14th. ■ (Salo proceeds .side) }5th. ^ d  

16th* (Both the sides), at page 2 'as writings
and differs materially. Similarly .the person.who mde entries  ̂
ia and Ilnd shifts regarding.acoowital of sale of tickets

,on i C l > l  at page 3 hot mke^ptries^regard^^^^ 

proce?)d4 of tickets sold on
i3lmi4 drl5̂ the persons who made entries regai'dlng the sale

sides).

o') Ihe en tries regarding to ta l sales.prooeM s_at. page 5 on
15.1.81 'in Ilnd and IIMd s h lit s  have o ^ g e d  to ■
i 3a:feail5 3 .6 0  by. Scoring  but tne-.oi'i.gxnal; en tries  o f  s .9 6 4 .1 0  

and 1 0 6 1 . 8 0  r e s p e c t iv e ly . y  ' . . . . V  - . ' .

d) The total salos prosesd brought' ^ P ™ ^ '^ 4 L r w r lt t e n  as'
15  1 H I frofa the tDrevlous "o a ^  v i z  r>age 4  was f i r s t  w r itte n  a3 
7 8 1 .9 5  and then 8 6 4 .7 0  and*bSth  these entries  have been scored 

out and another amount o f  p ,̂7 7 2 ,0 0
is  no such sopring  o f  o ntlre  at  page 4  on ‘
the to t a l  was c a r r ie d  forward ’0  page o on 1 5 . 1 . 8 1 ,

' "  ’ - 'i

"rt',•"X •



t  ^j.*Srlva»t!ava uMi Ml r»n<i»y worW  tn s h if t  fluty at bio > xiji
iiiui4oa 3Uio© 14a .R l to 16,1*81 i It m  IV^
i)u’i Is. ‘i. Lai worKed at 'a Bl'W d tut ion on lo*ii8l and 16,1, a p
in siii'ft duty from 16 hour.3 to 24 hours* ,' ^

Jdll) Stateinant of Shrl R.'R. Pandey ^ M /B W  U .4 ,8 1
S.1 L b .a l  vlll prove that Shrl H.S. LaX
to copy out the figures ),n eol’jmn ̂ 8 flatefl H .l ^ S l

HL-id \B -jopied out the same and the o^xer
were already copied out by tihri H.S. Lai >
Lai utilised this page In ohanglnj the page of ?:i*
U  vlll also prove that Shrl. Pander never knew
vlLl mi3U9«i his hand writing and that Shrl ^̂ 1 did It 
own benefit. It will furtherprove f
no.^^.,23 and 35 are in the hand writing of ohrl H.S. Lai.

xiv) Statement dated* 11.4.81 of Shri G .0 . Srivastava ASM/ 
iii'iJ will prove that entries in oolumn Ko.22 35■ on .14.1.81
at pa^e 2 of the D'D: book vihioh were in his hand writing are 
uot^tu'hls har^dw.ltlng aud that the page haa

f^St :^^aS^d^i9!l5^SrSS^rt^fo?L?f?^o^^pasffL^ap^^
4- ctn o nf book are not in his hand writing although 

*U 0§ f  Jatr?S.”iSrS“?S SSSa writing. It will al.o prove that

U.e e,.trl9;i ro?,urairi.e th« ?n aolum
lij>ooluiaa iia at pal!® 3 on, Ift.l.Sl

at oaiie 4 of tho'-DK book on 15.1*81 al@ not in nani
'Wrltinti although these eutries wore originally in his hd d

w rlt^g .

■ atat.,in(,nt datafl «.4>35' Of

L ^ i . i r i r f o m “ h y - h l ^ t S r n r e ^ f “ hf:nrrfel1 ^
1^ 1  31 a^d 16?1 .81 are In his haadwritlnr. agd these entries 
fr ; i f t ^  h«idtritlng of ifhrl H.S.-Lal HS^ASh g
Dd^es have been ohanjsed. It will' further prove that at page ̂
of**thQ npj book dated' 14»1.8X the o losing nipbers and ^

■ auaibers of tickets isaued in hl3 sĥ .ffc" duty are in 

^ 4̂ ing but the entries
are not in his handwriting and the same Is Tal
of'*;^iri H S Lai H}-ASM. It will also .prove thg,t Shrl il.b.Lal

did not w ik  ^  his ftatlon on fook
by hlBi (Sekh Quisraatdar.) at page ,
was 364.70 blit the am^mt of %7»2,90  and. **87^.30 are not
in his handwriting, and the saffio a r e  .in the-handwriting of Sri

K. ,S. Lai, K> ASK. ■• <, .

 ̂ d a t e d : 1 7 * 3 * 8 1  and 1 7 , 4 . 8 1  of Shrl H . 3 . Lai,
■ lii ASM will show his admlggion that there was a Vigilance., 
X e ^ f o l  l l T .l l  durlnR M s  d«ty hours and his 
and'that R%137,15 was f o u n d  short in the Gov..

It will further show that f  2 I V wph ctitlon on
Hi>fd about the over ia.^uo of 1 2  tlr^kets
IL 1 Ri Tl'o iiuniber of tlcik©ts mentioned in the Dlu Dooiv in 
f  t i l 6"h o ^V  ana 16 to :24 hours ̂ hlft duty on 16.1.81 uro lu

Ills hand writing. ' ” - ‘ '' , _
. > , . co n td .,..,5  ,
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Tit will further show that the following entr3.es.In the D1H 
^>oi5 datort 15.1.81 and 16.1.S1 ar© in his handwriting:-

Date " x  Pa&gjia- Entrleg in ooiumiig of Dtr M o k.

15.1.81 2 .9., XO, 22, 23* and 28.
16.1.81 . . 2 22, 2^, 24, 2^and  28.
15 1 31 " 3 22* 23, 24, 28 and 35.
i e j  a i 3 . 9 , i o , 1^,18 22 ,23,24.25,28,30,36
15 8 i  /  4 aL  ^3, 26 28 ana 35.
r e ' .n l l  . 4 9 ,10 ,1^ ,22,23,24,25,28 ana 35.

II. (I) 'I’ha defeiKia of th« aociUS'Jd HI;/. 'Mployao to d1.3r;lpli.-
uury authority -• not subPJitt<ijd,

(ii) The fact stated by him in the .course of Preliminary 
hearing dated 26.3..S2- ROP-1.

(iii) His written statement of defeiwe and questioning by 
E.O . under' 9 (21) of DAR and defence brief from pa^e

ill. Ev^defice. . . .  ‘ »

Tha oharca asalrist the ao''aU3ea^Kly. 
proposed to ba sustained by tbe aoauments enraiwatod In Atwexun

II r tu tho meniorandum of charge* *
■>

" Prosecution vltuess.
#' i  ̂ -

Attended the enquiry.
I

IV- Keasona for Finding...

( i ) of Sri  

(1-Afl) stated during tbfi oourse

f r ^ s s K
Up waitini? for the-signal.oh th$ reoeipt;0i 
from Sri Ramesh, wg tho VlgilansO'party entered in- the booking, 
off^oe. Booking clejic was asked to ■show,the ca^h ^ d  keep 
serirately S d  al30 arrahge, seXUog -pf ticstets & kem sals 

proaeads separately, alerk,

ifa"rf a ?  V e 1 fo S S m ^ !§

‘u'jJVl^’other tC f  okinf b a l ^ f L 'X l n ^
wa.-? rsUlsod by them separately toy booking
t t K e f f o r  B » . .  m n B h  Mig. f a ja s i  \(
st itftment alonizwith Isi HamKalesb, written, b/ Ao»4/BM3i, liari

auuukar Lai ASM was oonfront«d wit^ the state-
vi '̂ WiHJasi and endoraoment of tha Ĵf-B was ta«.en on wne 
ma^t V l L  Hmlasl. «-.6 9 .0 0  whteh W6i-? given bŷ

oontd».*..^
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Vig. Khalasi to the toooMug clerk (SpS) .were recovered 
, Vom"the fash of the hooking clerk Sri Hari Shankar 1^1 (SFo).
^hosfi recovered Govt, Cash from the cash box of the pru were a

sfkie^in  hl3 prQseno^^/ Otbor aciomtal vas doae by ovi oheo

i ujan,. V«I.  ̂ A ^

JLI. Statement of ar3 B, V.'Srlvastava, G^^ard/Goada during 

the course rnfl\jlT̂ v. ...— ...... --------- -—

B. Brlvastavtt, Guarfl/ionda statod during th.fii aoursa

o^' i.iqulry that h© wao tlio guaî 'd of 185 Jp t^raln *?'f
iji t»-lo booKluK off loo h© m  tho <sTOwa of pfAasm^ora 
wor0 taking liiid' atutftBoutt! of m m  ,
(jtiuJitioulms the parsaungO'fS sfefiardlng puaihaio off I k  Hot ynd ho 
Wtti irlUng  the Uttte««6nfco of tho pttffsonpru. 

7
III . statement of iirl R.IJ. Panday, A3!l/BKi dui-lnr. tho OOUMO

onqulry^_______________— ...... ....  ̂ ~

iiri H H. Pdudey, during the oourno of enquli-y
slates tha?oi 16.1.81 U  Wa3 called by 3M Sri Sekh ^Asmatdar 
at Station He camo and fouhd that cash was checked by V^bllancc 
ttaffrTSe*aalh vas countod, in his presence as^par li^f wh ch 
vh'iianoe staff had prepared. Few notes which were listed .
^he mtao w e r ^taken 'Ut from the cash and were sealed in his 

presence. For which he ha-i •

t l r iS :
t-ĥ  tkkot for BBVT had stated l^afow 
ibalUiW of and W!M3 pal4

During the course of re-exawlnation Sri Pandey told 

to li.O. that he confirms that th© statement shnwn 
durin'T the course of ennuiry is his statement uijder hi^ si^na- 
? S f ^ H e  confirm the-contents of the same after seeing ITK

book. ,■ ' , ’* •

He further stated thaV on. 16.1,81
book were given to him ®°P5' 16th ttw''"14 1 and to carry out (jomffiencing No. of tlC‘'̂ eti on i.oT:a,
Q ^4 4 l  themmdo^column X4.1.81 and 4th. column of
16 i a i  of MJ b6ok* *̂ o far o v e r  iss^® of Nepalganj Hoad ticket 
i r ; ^ l J r n S  th^se were over issued on iSJh. and he was on rest

and no'^such notice was given to Sn^hard^
muutloned in the above columns are in M s  own hand

■ For remaining rest-portion.he no^owledge.
mGritloned in' th® abovo coluron i.tp .28 Of 14»i.oi ana
juXu-'un 4 of 16.1.81 is In his own bariawitih| and for 

. coLuJuns i3ri‘Qismtotdar 3H-gyid Sri Ovilab Ohaiid Jrivastava,, 
has denied that they are act in their h^Owrltlng. though they 

performed their Hostej’

IV, Statement of Bekh Qlsmatdar, ,SM/pI4J given during the
d^ourse of ghqnlT7f ■ ' n ’ '  ̂ -'..

SeWi (Jlsmatdar SM/sto Statea:.dvrlng , _
oiKiulry that he Was taking rest .^uringYfi-gbt.he was cabled bji 
olle person of Vigilant 0. L  reaohea, other

' ' '■■;■, 0 pntd. . .'. .7

-,ace'

«  0>'<' ‘ vu'--"'"'"'



Vv.i Srl R. i'p a n d ey , was «a iled -fo r . H eJ
^ 3l'Jtlon o ff la e  servsral ! • ; ;• '“w  L v R .R . Pandey, ASM sc. f w  h« 0  

wloaHs n ',f \a r tn iii  notes fto™ '̂’9 soutitaii
. ruiiiowbST. The ^•J®.^'*'‘?Jh%he antries'already noted on separate

. S*e>t h i, v ltn e s ..  .,

' on oi-oM f  t h f o L f o f  S p /^ 'd u ty

o r th a r d a te  of' 1°^

s r f V t i i ‘e ; i u t r 4 ~
d l s t i n f  « e " « h a t  .U t « .« W  ^  f

Aftar the pMHSal o f H  and^
tlfe en tr ies In hl3 f  J .  paj^NoIa'but from the perusal ■
16.1.B1 i'l.ad be^n made ^4' ^nlrlc^s are in. b is  hand writing .
o f DT3 hook he find that non ol e ith er In the handvrltlit

nas been cbangeff.

.  Of BHT = :et?^ n^ ra
r ^ o f l ^ - h t t - M f r S  .ay  he in  the handwriting of
eith er  H.E.-Pandey or H .a .' ia l  , fc-''- ■

■■ ■(, ^ ^ °tfe? l« » * 1 h r m :" h o ^ ta  the
paties have been ohangod ‘for completing the
la r t 10 pages are ! ° f  a»r^^^ 10,20 and the
second %or completing 10 days 50 pages', o f
la s t  date of the month «rt?iT l̂etin? the entries of seaoad
D.T.3. '>00  ̂ » 5 ^ r 'l^ iS it io n ix  10 w a  ar® added to  W''o<>'‘ , poriod o,r 10 days» «r«i of 90 taagea* re-stf/^sh"
suppllqd hy Preiss JHJ boofe* la s t  ten pages
UK U  a eofflfflon S r o o L  of completing seaond period

e a ^ s .c ’^ c .s ™  r s . «.  »«»•■

*•1 7 .t-’ ^

V4<

af^ef ,. v.«,an Attn® bY him; Tnere i s  uo
a ash of dated L5th /  & ?^mltted on t L  date by hHH. The .
chang% in the other ocover issues

rhe“J .:tiL “?hU“l^ d j f e ? S ? j |/  h l^ ^ r  au th orities .

V. .it„.t«ment of Sri Gulah chand ASM/BA^during the oourse of
enquiry. ___ ______ — ■«——-----------------------

G"ulab Chand ASM/Bi'w ^

c a l l e d  !reat?” f d o e r n o t  d‘ ® ™ T J o r f" '
against Sri H .S. U l ,  No -(rio;ilane8 prooeeding was drawn bofoiQ 

him, ;■■ ■ ■■ ■ ' ' ' •; '■ '

CfOntdv̂ .̂ . .  .8

^ A O

Sr
, ow' 

'^. E.
Lut

,\cno>N-



j ' During the ooupso ot p-d-̂ examlnatlon Oulab 0hand,A3M/BW 
thut affcor going through th© statpraent ami SQ0l.i:tg 

Die bâ k- before, tho annuity hs ooiiflrffis that hla atateraent is 
sorreo t*"' It is a fauot that, in th© ool’umn No,35. this is not In 
‘■iis hand writing in DDv bocik. In ciol'um No.22 & 35 of page 2 
dated" 14.1.81 is not In his handwriting ;  Ho was on duty on
14.1.81 in odd to 8 hrs* This column s îould be in his hand- . 
writing . He does n'̂ '̂  knbw whether tho pages have been ohanfjed̂  ̂
or not beaause on ne^b dav ./ jn, r^sb# Ha further state'd r 
that the closins N0.00594-5.s hot in his handwriting 'i%3.35 is, 
also not in his handwriting* I’hese entries are *of his duty 
hrs. and this should b@ don© by -111111. The entries should havo 
boan iu hig handwriting but it is'not in his handwriting after 
seeing the DIG book it la oonfirtned.

— } 8  J-?

Stateraent of Sri B'';eo pujan Prasad Kx. V .I.(PW )
Br. aierkCGoCrO during the oours® of enquiry before 
E.G._________ . ___ -.........._________________ ________

VI,

■ Sheo pujan Prasad Bx. V-.I, ('W|) stated that, for purpose 
of test ahesk they entrusted one of the.khalasi and amomt 
was given for the purchase of one ticket for BBYT. k panohana:na 
memo to this fac.t was drawm atGK?. He deputed 3ri R̂ inveah KJialani 
and Sri t o  Kaloah to be In front of the booking window as ori 
Iiuiuaah was required to pumhaso the ticket and the other 
iiliaiaai was to overhear the nonveraation between Raraesh <5: book­
ing alerk. Both the aforeaaid khalasi were in queue- for the 
puix^hase of ticket. As soon as Sri Haraesh-pui^jhased ticket 
3 ri Kaleish who was behind,to. Sri. Baŵ ŝ̂ h in the queue 
itiformed 'as'that inonoy on the tlok^t foir BDVT purchased
by ori/Hamesh was reaiised* On hearing from lA. fteun Ifelesh we 
irii:fiedikely rush to the booking off ice. He asked the c harried 
employee to separate the oa.sh and then start booking. Keef̂ iftg 

'the sale proceeds was kept separately‘'by the charge employee.
The other two V . ’ Is were deputed to oontact these passfeqgers 
froin whoni eX'jess iTioney was realised while the train was jsCandlnj' 
at tho station the other ‘two V.Is brought some passengers 
inside the booking office but the statement of only two passei>- 
i-ers oould be reoorded with the help .of/the Guard of the train. 
I’lio-passengers whose atata-n'enta wore'.ro^p'rded In the booking 
off h e  save the statement;! In preaen'i e of the ohars^ employee 
and the charge eiriployee was riven an opportunity to Interngate 
Uv^-'p'issengors i f  he liked. , ; . : ■ , ^

' P%69o00 was r^overed from .the Govt. 0.ash with the 

-.harge employee. The details' of G .0 . Jbtes.- so recsovered has 
boon mentlo.ned in this HRx' whl^h is befora him. On aorapai;lnu 
tlia No. of G.a . Notes givon in.the'm^ao he oan say that *>'■•69.00 
were from these O .a . Ndtes mi^ntioned in the mewo before him. He 
has also gheoked the 0K  book of 16.1,81. ahortage of the 
extent of ^#137,50 was fo'jnd in the Oovt. Cash. The ticket 
purchased by Sri Ikmesh khalasi was a.. CCM tioket’having t^il 
Express from UN and the fare of this ticket was/^«67,00. He ' 
can say that'e:^ess amount was realised on the ticket sold by 
the charge employee. . , , ,rV

VII. Statement of Ja i9 j^hammad, . Passenger(pŷ ) . slyen
the course of'endulrv. k:::,::..!,...  .... ......  ;

Jais i'iohâ iimad passenger sbated, that he h/j.d givoa 
'li«70,00 to the Booking Olsrk the booking clerk gave a ticket 
Jais Mohammad further said that h® had puj^hased 3 tickets in 
all ,ex. Bi-U to BEVT and paid^^,6 8 .6 6  on eash ticket• on demand

Pv the booking., , , contdo.,»\.9
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" v ^ I ^  -Statement of Ahmad ^11 passenger (PW) given during
the.ftourse of enquiry>   •■_l____ ________ ^ ^

V«

. /ihraad Ali passenger (Bl) stated, that bn 16.1.81 ho 
punhased 2 tiakets for BBTi and paid f^,140/« to the hooking 
^lerk. He also piiitshased'ontO'more tlsket for l^lyan for vh^^h / 
he paid Pr.70/- to the hooking olerk . booking Clerk'returned  ̂ ■
nim Bf-.e.OO with the 3 lickely'. He did not know, about the, fare 
of tickets of BB7T & Kalyan stations',

IX. ' Statement of Ram i^alesh Vig. Khalasi (IV) given during ■
theraourse of Inquiry. ■ — •-- ------

» *
A

t o  Kalesh Vig, I^halasi said that this is a case of
16,1,81. A.ticket for BBVT was purchased. He was after teniesh 
VIk. Ktjalasi, who had purchased the said ticket. He did;not 
rcTiember whether Itamesh had paid ">67 or ^".68♦ But Ramesh had 
Cold him that some esesess amount h*4=^)arged from hlra. Booking 
J]ei3t had'told the fare ’̂ '.67.00 and H68*,00 some paisa. He is 
uot sure about it. ’ '  ̂ ;

.̂tatoment Of Ramesh Vig. Khalasi (PVT) during the course of 

tiuquiry. . ....... -.- — --------— r-------

Jr Ramesh Vig. ;Khalafii (EW) stated that he had;'purchased 
fcL ticket for* BBVt as per instrustions of V’.Is from the B.O. of 
UiU on 16.1*81 Kamesh confirmed .after seeing his statemonfc 
datod 46 . 1.81 as oor>€ct. It  was bis statement under his 
siKnature. This is a faot that he was given %72/- by the V.Js 
for purchasing the ticket for BBVT. He do6® not remember 
whetior he had paid n:.68.65 at this distant date. Whatever . 
amount he had given in .his statement dated 16.1.31 must have 
becifi given to the bookiji|(. Olerk. At this distant date ne does 

not reraembop* ' ' *
Is ' ■ - ' .

X .U  i a t w t w u t  o f  i . 0 «  0  ( 1 ^ 0  t e l n g  t h ©  ;
eourse of Enquiry. .......■ ,. , - ---

G* Srivastava stated that it was found that H.S; 
Lli'^ubstitutea page of D?j book and made interpolations in the 
oriK-kuil ©ntrlQSs ryco'rd^a by othqr staff^ to cover the short-.Ro 
fouaa'̂ lsii thoilovt, oaah during m}xrn^ of jihm 
whJbaU ia p:rov©(3 t>y thu ftf th^ wo.i,klug ul
sution and m  book details of wh^h have been montioned iii
the Imputatioas (Annexurf),-2 of the eharg® sheet).

He further stated that Jais Mohajnmad and;Ahmad All 
passengers info^^ied that they have paid the amount vhteh is 
already mentioned in the!?'h tatemdnts and on enquiry xt was 
founa that they had paid excess than, the due fare, .xhe Vigilance 
de^oy Bamesh after-purchase of ticket-also mentioned that 
paid fĵ«68,65 for a ticket, the No. of;which were already mention- 
ed.in Panchnama and later on enquiry it ®
was also charged exooss than th^ du© fare,e .Therefore the v
notes paid by the d#5oy to the SPS* wer(S searched put from the 

tiVa,i:iRbl« with th« UP13. Aft^ir aomparlnf. 
tUes© notes were seized sealaS.X, which 13 ot*.a of tlia KhD,
The recovery of the.G.O . Notes more-than'the due f a p  of thfe 
tickets is itself prove. Jais Mohammad and Ahmad Ali passengers 
also paid the amount more .than due fare. There is no other

cnntd.. .  *10.

■̂ -r23-
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-vljoasibilitles ,by v-hioh the notes oan be handed over to, the 
Jil dialy mentioned In the Fanahnama. The original Binding has 
been ^sturbed.' The-persons who have’ made entries, alt page one s 
■of the DSZ book in eash shift on 14th, 15th» 16th. January’
1981 did not inade entries on Mth (Sale proceed side) and on ^
15th. & 16th on both the side on pa^e 2 (Sale md tiol^et side). 
lue Htaff who made entrler*. Ui the FT’-ot and ^eoond shift ^
ro;/,,'irding aaoounti*! of sale of tioKat. on 15»1,81 at pat̂ a 3 
roi:urd luii isul©'pfoj of tlfjlce'ii did not WAdo entriori
ruilurdlag aulo projeed or tiokots sold on 16,1.81’ and 16.1.81 
boUi the fjide ' • . ,

Statement of defence submitted by E.S. Lai, ASM/BHJ (SpS) 
d-urinp, the course of ina'alyv.  ̂  ̂ ■ .... ... _̂___ ^

Shri 'h . s . Lai, ASt4.'BMj' (SPS) stated that he h^s 
submitted‘hia statement of defenoo in writing and he,has nothing 
to add :nors what ho has oubmltted in his defcsnoo. further 
statod during the croas examination -by B.O.- that-from the 
de-oy ue charged only k-o67.00. Tlie excess "-*2.00 whl̂ ah is said 
to be recovered from his cash as sxich'by vigilance might have, 
ci-rae through exchanges by other passengers. Regarding substi­
tuting pages in the D'iC book and made interpolations .in the 
orl^jlnai entries recorded by other staff to cover up the 
s'uort:Age of '’%137.1?’' found in the Govt .“cash for the period
1.1.ai'^to ‘a0«1 .8l during the surprise c h^k  condiJC.ted by the
Vl.iUauce as per detail. .In irnputation Uo.ll^l^kKjc'Xt Is stated

{Kj'wt It jfas already been exp.lained in the de.fonce’ submitted by him, 
i'l'ie na^ss v-erW never substituted .by him '

• x' Ifi fa3 0 of th®. evidenoes of the as mentij oned above 
and uufes'tho defeiic B submlttfid by H.S. Lai, ASM/BHJ (S?S) is
aot satisfaot^ry and faf from truth,'It Is evldfsnt from the
i.i-o’ eediiiC'S of enquiry thri.t tl:.@ S1?'S evad©d.to cross examine the  ̂
pv; 1st , But cross examined them .later on during the course of 
liKiuiry. It has been estahllfihed that a memo 16*1^8]. was' •
drawn and Jkmesh Vig.'I<halasi!;iFwf) and'deQoy;purchased one • 
ticket for BWT t o  at the time of 185 Jlp tp.i^n on, 16,1,81 and 
for^this purpose. Ramesh was giv@,n an amount , of in 0 a . .
isotQS of dlffr#t deuomlaations and tbolr numbers were quoted
111 tho» Said memoo It ha3 alao be^n ogtabilshed’that th© cash
uud u/jcouiVfc with .3ri H.a. pil (SpS) was qheqked gind a sura of
lhiW7l6 was found saort InOovt. OaSh with him as per surprise 
chtx3k groforma d,t. 16*1,81 duly slgned.by.H, S.. Lai and countor

■ sUne6%f Sekh Qismatdar , It has been established,
further that G'.a'. Notes amounting to n«*69#OO-.W0re recovered from 
the cash of the charge employee and the.Hos*- ot the.se C3f . 
notes were tallied with tn© m̂i'RO d̂atf̂ d’16,l«wX» Bamssh Vigp 
Khalasi' (pW) had piiKjhased a ticket for BBV̂ T-at BMJ. station at • 
the time of 186 Up train on 16,lv81. Ticket J o .  03740 ex̂ Bl-lJ to 
B3̂ ''T has proved that it was a second class;'CQM,ticket which is 
ordinary ex BMJ to UN and the fare nrinted^thereon is ^,59,55 
and no correction in the fare was.made by the charge.employee , 
with inteniddn .to realise ,̂ exaess in booking* EndorsemOTt-dated
16.1.B1 6t H.S. Lai (SpS) on the joint pro^ceedlng dt* 16,1.81 
has proved that POT 1>!o.03740.was issuef by him and: the state-

' ment re3 0j*#ed by B.R. ASM/B!CT ,(PVI) waS oorr€<st and the
G.a. Notes amouriting to ^,69.,00 as mentiorjied in'the memo, were 
reoo^rdred from'his aash ( 3PSii|!2.'ias been .also established that 
R'.:o69»00 which were given to h7S . . Lai' B34#- ASM (SPS) by the f 
Vigilance decoy Hamesh as f&m  for one ticket.of BB\TT No.p3740 
were reaovered from the cash,of t h e e m p l o y e ^ ^  and the .



II

? 't o , of eaoh and all ourrenoy Notes amounting to "%69,00 wore 
same,as noted in the said raemo*.S4«^0 while issuing the 

said tic ̂ t  for BBVT to Vig. dmoy, B. Clerk-ret earned 35 paise 
^f^l^sing ’>;e69i,00. As siich the resovery of '’'■.69,00. 

-3. Lai (oPS) Was Gpnclusively proved.%6S,65 was demanded
Qnarge ompUyee against the due fare of 

H;*o/#00 asid the Illegal exoesa of '''’tl,6.5 was recovered from 
nis oasii. This fact \ra$ also confirmed hy other PWs before 
/S.̂  D. Upadhya,V.I« 'aiid H.R. Pandey, ASM/BHI

u stateniifint of the-passengers '(PWs) it has been
y established that th© avS realised ê asess money on sale of

tic^ceta for BBVT and iva3.yanpu.r stations from thera.

Page 5 of W  otim summary book of BHI station for the
period 1,1.31 to 5^0,1.81 has proved that 9 ticket for BIWT and
9 tioket for ICalyahpur station were sô d̂ in the sooond shift 
16 hrs. to 24. hrs* on-16.1.81 and a $mi of '^,137.15 was found 
short in the Govt,'jr cash.ExeMnatioh of mai this book has (̂ RvJ P 
shown that the pages from this book had beMi substituted to . 
make good shorta;;e found in Govt, cash oh 16,1,81 by showing 
12 tickets far ‘Nepalganj sta^.ion as over issued on 15.1,81 
;aid also by adjustment In the sale Of some statlonrj. The 
original binding has been disturbed and the book has been 
sti.i?Shed With different thread,This faat'has been established 
by the statements of R.R. Pandey, ASM/3MJ (PW) dt. 2.5,81aad

' and his .ev.ldeuoe be-fore Inquiry, H. 3. 'tal (SP3) had
to pant̂ ey (FvO to oopy out thd̂  fi gure in aolviuia '25

10 dtii :i4,;UBl ttnd ijQpied cut th§ 9aiu§, li*B, lal (ui'iJ)
.utilised this page in '.shauglng the pago of DTCj book. Pandey 
(m)', never loriew chat Lai will misuse his hand wrltin^x and 
he (sPii) did it for his own benefit . Statement dated 11.4.81 
of G Srivastava of ASM/BMJ and his eviderioe before the 
inquiri;’ has proved that the entries In the coluinn 22 and 35 on
14.1,81 of the DT3 bgok at pa 6̂ No,2 which were in his hand­
writing are not .in his handwriting. The page,has been ohan,~ed.

7 iitatement dated 8*4,81 of Sri Sekh Qismatdar bM/BMJ and his 
ovidei^e before enquiry'has proved that'on 15,1,31 & 16,1,81 
he closed the DK5 book personally in his duty hrs. .and he fully 
remembered having made e.ll entries in,his shift dut̂ r. But from 
the persual of DTO book it is found by him that non of the

;_^j>trl0B at page 2 on 15.1,81 &■ 16,1,81 aro In his handw'Htlrg
<m<a tliQse entries aj-o ip, the handwriting of Lai Rig. SM 
(i^a) and the pages have been changed . At page No,2 of the 
EttG book dt. 14.1,81 the closing Nos, ,& the'nos. of the tickets 
issued in his. shift are in his handwriting but the entries 
regarding accountal of sale proceeds ars not in his handwriting 
and the same is in the handwriting of H.S . .Lai' Rig. ASM(v?pS).

I, 0 . Srivastava (pVJ) aonflrTr*ed the above' fac ts j 
aheo pujan p.d, (̂ -̂ ) also supported the above mentioned fact 
in his evideiice i. ,fore '"T'"''iry. 1̂'rom the above evidences 
of the PWs It has been proved that H . S L a i ,  Rig. A3M(3PS) 
while working as ASH and perforiiilng. 16 to 24 hrs, duty at 

JbHJBtti’ station on 16,1.81 failed to raalhtain absolute Integrity 
and devotion to duty and ejdiibitod condt '̂tm unbecoming , to a 
Kly, Servant in as mu^h as '

'o o n td# ....13



If ■

(I) ■ He realisGfl oxcesa rnonay on sale of tjfskets for
SBVT and ivalyan strti-'n.s ->oni passengajis O'ais. 
MohamiQad and iUimad A] - ani also from Hamesh Kialasl, 
Vigilance for his ■ne-'sonel fain,

(II) He substituted page:? fron the DTJ l?6ok'and made 
interpaiatloas in %he original entries recorded by 
other staff to cover up the ishorta^e fpund, In .the 
Govt. Caah'd-aring tbe surprise cheol  ̂ conducted-j/ay 
■the .VigilaJi^Q as per 'details given in the statement_ 
of ■ Imputation's,

Thus by the aforeBaJLd Cs/st Shri H.3, Lai Id a3M 
Qom>aittod riii3Goadu3t and thereby contravened Rule 3(1) (1),
(i i )  <§: (ill) of tjie Railway Services (Gondu^t) Rules, 1966.

*>

F  i  n  a  i  n  r  .

i M e  l i o .  3  ( i j ' ( i )  

I M o  N o ,  3  ( I )  ( i i )  

R u l e  W o .  3  ( 1 )  ( i i i )

p r o v e d ,  

.Proved, 

, P r o v e d .

V"

f

\1
( H. M. Mehrotra ) ’
• ■ Enquiry Officer

. ** 
A ^

A

./•, I,

. ’ i. ' ^
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IN THE HOW BIS HIGH COURT OP OUi^ICATURE AT ALLAHaBAuI
SITTMG AT LUCKKOW, '

G.M. AN̂

IN RE; 

WRIT PBIITION NO.

CW) OF 1982,

Hari Shanker La,, aged about 39 

years^i son of - late Sri Jamuna 

prasaci>, resident of.Mohalla 

Rekaijganj, p.O* Geeta press, 

aistrict Gorakl:^ur (at present 

working as Assistant Station 

Master,! Gorakhpur,

VERSUS

1 , Union of Irxiia through tk« 

its General Manager, N ,E , Rly, 

Gorakhpur®

2. The i>ivisionai Railway

App licant-. 
petitioner.

Manager, H.E« R l y . ^ ^ '^ k

Marg,, Lucknow*

3 , The •‘̂ ivision'ai Operating 

Superintendent,: K .E , Rly®

^shok Marg, Lucknow (Now 

redesignated as Senior 

divisional Operating Supdt.) ,

4, Sr.Divisional Safety Officer 

KeE, Railway,^ Office of the

. divisional Railway Manager, 

Ashok Marg,-Lucknov/o

5, The Station Superintendent, 

N.E* 'Railway,! Gorakhpur,
Opp, Parties,

STAY Ai:^PLIGATION 

The humble app licant-peti tioner above 

named most respectfully begs to submit as unaer



1

r

II

f

-r

«5 2  s- 7 ^ ,
y-

That for the f^cta# reasons ana circun|-

tances ciisclpsed inthe accoi^anying writ petition 

it is most respectfully prayeci that this Hon*ble 

Court may gracrioiisly be pleased to stay the \  

operation of the impugned order dated 8.12.1982 

contained in Annexure-12 and isaa e directions to 

the Opposite ir^arties to treat the petitioner in 

continuous service during the pendency of ^ e  

present'^writ petition or to pass any other 

suitable order or direction which this Hon'ble 

Court deems just, fit and prcper in the cixcums- 

tances of the case*

■ P R A Y E  R

WHERESORE it is m ost respectfully prayed

that the %i?ration of the impugned order aated
, J /

8•12*1982 contained in Annexure-12 be stayed 

during the pendency of the writ petition end tiie 

petitioner be treated as in continuous service 

during the j^endency of the Writ petition. For 

this act -of kindness the applicant shall ever

pray,

I.UCKKOW iJATEiJS 
v E G .^ :  1982.

(o .r . pRIVASTAm) 
AuTOATE 

COUNSEL K)K f E^ITIONER.
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IN THE HIGH CX)URT OF JUDICATURE AT ALLAHABAD
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5?î 5r gm'sft5Bi?i«»5T srfgf?T ^ si«'̂ i*q5 ^ssif «>

\%...........................5î  str'̂  r?iT|i
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If\l TWE CENTRAL AOfllr'j’ISTRA.TIUE TRIBUNAL 

ALLAHABAD 3E-'CH 
. 23-A Tho rnh ill Road, A lisha bad-111 "01

L

■A.:-><-:?■

No

o f 1937

.CAT/Alld/qud ^  dated the  ̂^ ̂

\ o y 5 y  y < ^

. m u  :^._„.appli .-awt(s)

VERSUS .

RESFOrJDENTlS';

TO

i -  Shri 0*P*Srivastava, Advocatc, tacltwa C oti^  
Lucltno^*

2^ C hief standing Counsc|(C,a*) ^cknow Ei<^ Court
- I,«ckiiow»

.Whereas the m arginally not'ed cases has been transferred  by

a> c> iKO  . ,  Under■the provision of the-

Adm inistrative Tribunal Act X I I I  of 1985 and reg istered  in th is  Tribunal 

as aboueo .

5

The Tribunal has fixed  date of

7««i2«»i989 Tg:;g  ̂ jhe'

Writ P e t it io n  No <, _______

______ _____________
of the Lucknow High Court, Lucknow * hearing of the matter at GanHhi 

V  , 5
j

J 

5

i-
/

Bhauian,Opp, Residency, LuckndWo

I f  no appearance is  made on you r’ 

behalf^ by your aame one duly authorised to 

act and plead on your behalf

/ the matter w i l l  be heard and de :ided in  your absence.

Given'under my hand, sea l of the Tribunal th is  ■

-Auguw^
1989,
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■<2)̂ V....PSIVQ

^  ■0  X u p .....................— s q i s u ] }  B ip u ]

1 0  n i o p f s a i j  o q i  J O  j ] B q o : ]  n o  p i i t ^  j o j  p o j n o s x a  X j n p  o j b  s j a s s a a d  s s a q j  J 0 e > r 3 H A \  S S 3 N 1 I M  M l

"  '.■ : ' ^ ^ ' L : S L '  ' ^ ' ;  ■ i ' ^ V V  ■ ' P I I S  P IB S 0. IO J ^  s q j  a a o p  s jo b  i j b  A j i jb j 'Xqgjgq jaapissjĵ qx
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